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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorised by the 
Committee to submit the Report on their behalf, present this Eighty-first 
Report on the Ministry of Home Affairs-Andaman & Nicobar Islands. 

2. The Estimates Committee (1988-89) took the evidence of the 
representatives of the Ministry of Home Affairs on 24th January, 1989. 
The Committee wish to express their thanks to the Secretary, Ministry of 
Home Affairs and other officers of the Ministry for placing before them 
the material and information which they desired in connection with the 
examination of subject and giving evidence before the Committee. 

3. The Report was considered and adopted by the Estimates Com-
mittee (1988-89) on 20th April, 1989. 

4. The Committee have noted that the people of A&N Islands are 
dependent on the mainland for their subsistence. There is no production of 
wheat in the Islands and there is very limited production of rice. This is 
mainly due to the limited area of cultivation of paddy crop, which has not 
been increased since the inception of 6th Five Year Plan due to restrictions 
imposed on the divenion of forest land for agricultural purposes. 

S. The Committee have been informed that to minimise the quantity of 
foodgrains brought from mainland, the only way is to increase the area 
under double cropping of paddy, for which adequate irrigation facilities are •. 
not available in the Islands. The Department of Agriculture of A&N 
Administration is stated to be encouraging fanners for construction of 
minor irrigation ponds to facilitate double cropping. However, the Com-
mittee have noted that these ponds collect ooly the surface rain water by 
which only life saving irrigation is possible. The Committee have, 
therefore, desired that the problem of lack of irrigation facilities should be 
assessed in depth without delay by the Department of Agriculture of the 
~&N Administration with the assistance and guidance of the Ministry of 
Agriculture, Government of India and appropriate measures taken to 
augment the irrigation facilities in the Islands. Irrigation facilities which are 
stated to have been planned for Little and North Andaman should also be 
finalised early. 

6. The Committee have noted that the work of construction of 
irrigation projects in Little Andaman has not been taken up for want of 
clearance from the Ministry of Environment and Forest. The Committee 
have deplored the undue delay that has taken place in the clearance of 
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proposal by the Ministry of Environment and Forests. They have found 
that the proposal in this regard was sent to the Ministry on 25.3.87 but 
even after a lapse of two years it bas not been cleared by them. The 
Committee had noted in their earlier recommendation that the irrigation 
facilities in the Islands are not adequate to meet the requirement of 
agriculture crops. They have been highly concerned about lack of adequate 
irrigation facilities and delay in construction of irrigation projects. The 
Committee have desired that the matter should be taken with the Ministry 
of Environment and Forests expeditiously so that the proposal regarding 
clearance of irrigation projects be cleared and further action taken for the 
construction of irrigation projects. 

7. The Committee have found that one of the important reasons for 
lesser demand of seeds among the farmers is that they use the seeds 
produced by themselves. The Committee have felt that the steps being 
taken to motivate the farmers in this regard should be further intensified. 
They have felt that it is imperative to properly educate them about the 
long term utility of using better seeds. 

8. The Committee have also noted that besides lack of demand among 
farmers, non-availability of certified seeds at the appropriate time also 
affects the distribution work. The Committee have, therefore, desired that 
Agriculture Department of Andaman &. Nicobar Administration should 
produce seeds themselves and distribute them to the farmers in time. The 
Committee have also desired that an assessment of space requirement for 
storage of seeds be made and adequate steps taken to arrange for the 
space which will result in saving in freight on account of transportation 
from the mainland. 

9. The Committee have noted with dismay that the land of the farmers 
has not cleared even after a lapse of about 3 decades due to non-extraction 
of timber within the stipulated period by the Department of Forest. Since 
pineapple cultivation has great prospects throughout the year and could be 
cultivated very economically in the hilly tract it is desirable to give it 
serious consideration with a view to taking appropriate measures to exploit 
this as a source of generating revenue. Steps are also needed to set up fruit 
canning industry to create more revenue for the Islands. The Committee 
have desired that the Govt. should give serious consideration to exploit 
successfully this vast revenue earning potential and take necessary steps to 
provide for requisite resources, manpower and infrastructure in 'the Eighth 
Plan period so that the country is in a position to make full use of the 
available resources for augmenting its revenues. They have also desired 
that to attract entrepreneurs, an industrial policy should be formulated. 

10. The Committee have depricated that there has been phenomenal 
delay in the extraction of timber from hilly lands. The Forest Department 
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was assipIed the work in sixties and for a very 10Dl period nobody 
bothered about it, resulting in loss of revenue to Government and affecting 
the cultivation of timber crop and pineapple which is highly remunerative. 
Lamentably, the work which was initiated in Sixties is DO where near 
completion even though we are about to enter the nineties. The Com-
mittee have expressed the view that it was time that such delays and lapses 
are looked into with introspection so as to plug the slippages and to avoid 
such phenomenal delays in future which brings disgrace to the Administra-
tion. 

11. The Committee have noted that an Integrated Development Corpo-
ration with many divisions has been set up in Andaman and Nicobar 
Islands during the financial year 1988-89. Various functions pertaining to 
the development of fisheries viz. creation of deep-sea fishing project, 
creation and maintenance of facilities for processing and storage of fish and 
fish products etc. will be looked after by the Fisheries Division of the 
Corporation. However, they have noted that fisheries wing of the 
IntelP'ated Development Corporation is not headed by an expert in the 
field and the administration has requested the Ministry for this purpose. 
The Committee have desired that the Fisheries Wing of the above 
Corporation should be headed by an expert in the field so that the work of 
development of fisheries is properly directed. 

The Committee have emphasised that in the present circumstances when 
there is a great demand for fish in the country, concertcd efforts should be 
made by the fisheries wing of the Integrated Development Corporation for 
development of fish in these islands so that not only the demands of the 
local people may be met in full but fish could be exported to mainland also 
for generating more revenue. This would also help the economic develop-
ment of the Islands. 

12. The Committee have noted that under National Leprosy Eradication 
Programme a proposal for establishing a physiotherapy unit and streng-
thening the existing hospitalisation ward has already been sent to the 
Ministry. They have desired that matter should be pursued vigorously so 
that the proposal is cleared and further steps are taken for establishing of 
physiotherapy unit and strengthening of hospitalisation ward. 

13. The Committee have noted that an expert team is conducting a 
survey in the Andaman &. Nicobar Island for assessing the magnitude of 
the problem of blindness. They have desired that the survey should be 
completed according to a time-bound programme and comprehensive 
meuure including the supply of sufficient quantity of medicines, proper 
medical care etc. be initiated so as to provide adequate treatment to the 
afBieted perIODS as also to prevent the spread of disease in the Islands. 
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14. The Committee bave recommended tbat the strength of doctors in 
the Islands, particularly in the outlying Islands, should be revi~wed so as to 
ensure tbat the same is adequate in number and specialisation to provide 
effective medical belp to tbe residents of tbese Islands. 

15. The Committee have been concerned to note that some of the posts 
of specialists in the hospitals in Andaman & Nicobar Islands are lying 
vacant since the last 5-7 years. The Committee have attached great 
importance to the provisions of proper medical facilities to the inhabitants 
of these far flung islands and desired that immediate effective action 
should be taken to fill up the vacant posts. 

16. The Committee have found that at present, there are 68 posts of 
Medical Officers / Junior Medical Officers under the Administration which 
are filled mostly by Junior Medical Officers on ad hoc basis. What is 
distressing is that some of the Junior Medical Officers have worked on ad 
hoc basis for as many as 14 years. 

The Committee have also found that despite the fact that the posts of 
Medical Officers have been from the CHS, their services have not been 
regularised for want of clearance from the UPSC, although the proposal in 
this regard was placed before them 6 years ago i.e. in 1983. The 
Committee have failed to understand as to why any decision has not been 
taken for regularisation of these doctors during all these years. 

The Committee in this connection have noted that in the past services of 
some ad hoc doctors working in Islands were regularised by UPSC by 
holding interviews at Port Blair. In 1978 and 1982, as a result of such 
interviews services of 2S ad hoc Junior Medical Officers were regularised. 
The· Committee have found no reason for not adopting similar procedure 
for regularisation of remaining ad hoc doctors. 

17. The Committee have noted that some of the other important causes 
for lack of adequate doctors in the A&N Islands are the inadequate 
incentives and lack of opportunities for up-dating their knowledge. The 
Committee have considered that in the interest of speedy development of 
these Islands, Government should reorient their personnel policies and 
procedures in such a way so as to attract the best and most efficient 
officers to these areas. 

18. The Committee have desired that Doctors may be granted additional 
allowances which may be exempted from income tax 80 that the vacancies 
of doctors including those of spedalists are filled up with due expedition. 
The Committee have desired that mutual exchange programme between 
doctors serving in the Islands and those in the mainland should be 
explored to the mutual advantage of both the categories in consultation 
with specialised hospitals and institutes in the country. 
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19. 1be Committee' bave desired that the' S.C.I. sbould make an 
assessment of the total requirements of passellgers I cargo vessels for the 
people of Andaman & Nicobar Islands and initiate necessary stops for their 
procurement and subsequent deployment under·. time-bound progrlDUlle. 
While working out these requirements, the futuI'C expauaion of tourist 
traffic to tbe Islands sbould also be taken into 1UXOUDt. The Committee 
have been constrained to note that the work of construction of 3 
passenger-cum-SO tonnes cargo vessels by Mis. Oeback Boats Co (Pvt.) 
Ltd., Calcutta could not be completed during the 6th Five Year Plan 
period due to delays on the part of the Shipyard and financial constraints 
experienced by the Yard. 

The Committee have deplored the ineffectiveness of the Andamu & 
Nicobar Adminstration in the matter of pursuing the question of construc-
tion of passenger-cum-cargo vessels, inadequacy of which is causing 
considerable hardships to the people of Andaman & Nicobar Islands. The 
Committee have desired that the work of construction of remaining stages 
of the 2nd vessel on which 80% work has been completed should be 
entrusted to <tnother shipyard at the earliest and the progress be watched 
regularly to avoid any further delay. 

20. The Committee have desired that Andaman & Nicobar Adminstra-
tion should assess the quantum of passenger / cargo traffic between Port 
Blair and Vizag and on that basis consider the feasibility of introducing a 
direct ship service between Port Blair & Vizag, at least once in a month. 
Alternatively the present schedule of Ships going to Madras and Calcutta 
could be rescheduled so as to at least provide one trip to Vizag during a 
month. 

21. The Committee have regretted that only·72.12 kms. of Andaman 
Trunk Road in South Andaman, as against the target of construction of 
124.5 kms., were completed during 6th Plan period. due to delay in getting 
the environmental clearance of Government to take up the construction 
work as also due to shortage of material and machinery. They have desired 
that the reasons for delay may be examined and appropriate action taken 
against those found responsible for the delay. The Committee have also 
recommended that the additional requirement of machinery should be 
assessed and appropriate measures taken for their procurement. Urgent 
steps should also be taken for the augmentation flf shipping space in the 
mainland-island sector and inter-island sector. 

22. The Committee have observed that at present there are no firms 
registered with DGS&D on rate contract basis for construction of bus 
bodies which has resulted in the delay in fabrication of bus-bodies. The 
Committee have desired that the matter may be taken up with DGS&D to 
initiate necessary action for regularisation of firms with them on rate 
contract basis for construction of bus bodies. 

(ix) 



The Committee, have found that due to impedimeuu like ~ity of 
water and electricity. en"iEonmental oonstraints.-.for constnlction of <my 
structure in these Islands, as also dYe to the bigb c::f.)st of reat:hiqg these 
Islands. and lack of adequate, tra~port facilities. it has 1\0' been possible 
to develop tourism in. a big ·way. 

I 

23. The Committee ~ve expressed the view that nQt witQstanding the 
above impediments these Islands, with p.ristine white Deaches, clear blue 
seas, gracefully .swayinBP~ and general balmy climate-unspoiled and 
unexploited. provide an ample scope for developing tourism potential in a 
big way. It is imperative to draw a perspective plan after projecting future 
tourists' requirements, so that necessary infrastructure is provided and 
there is a big boost to tourist traffics. While drawing up such plans. the 
need· to provide suitable facilities to tourists of middle class should also be 
duly considered as. tourism is a catalyst to national integratiol) and results 
in better understanding between people of different regions. 

24. The Committee have recommended that concerted efforts should be 
made to attract tourists from the mainland particularly students and youth 
to visit these island~ by organising educational tours and trekking parties as 
this can go a long way in promoting national integration, acquainting the 
people in the mainland about the conditions and way of life in this remote 
part of our country. The Committee have recommended that every 
possible inducement like concessional rates in fares, boarding and lodging 
facilities at cheap rates, etc. should be provided for this purpose, Tourist 
literature relating to these Island should also be developed and constantly 
updated to attract more tourists. 

The Committee have noted that 18 islands do not have the facllity of 
post offices. It is stated that as per norms of postal department. these 
islands do not fulfil the criteria for opening of post-offices. 

25. The Committee have felt that in view of the remoteness of the 
Islands and difficulties of inter~island shipment between different islands. 
there is a strong case for relaxation of perscribed DQrtnS for the opening of 
poIft offices in these Islands. The Committee have recommended that to 
relieve the congestion from the mainland to Port Blair. capacity of SID 
channels should be augmented suitably. 

26. The Committee have noted that the students studying in the A&N 
Islands are facing problem with regard to the languages in which Question 
papers are set in examinations. While the students are free to answer in 
any of the six languages spoken in the islands. the question papers are set 
in English and Hindi only. The Committee have felt tbat there is an 
imperative need to provide the question papers in other languages as well. 
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27. For facility of reference. the recommendations I observations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in Appendix to the 
Report. 

NEW DELHI; 
April 20, 1989. 

Vaisakha 30, 1911(5). 

\. 
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ASUTOSH LAW 
Chairman, 

Estimates Committee. 



CHAFfER I 

A. Introductory 

1.1 The Andaman and Nicobar Islands are a string of about 300 islands 
(over 500 if you count all the tiny outcrops) that form an archipelago in 
the Bay of Bengal. Their very remoteness and inaccessibility from the 
mainland has preserved the .spectaeular natural beauty of these rain-
forested islands. It has also helped to preserve some of the original tribes 
who still inhibit the islands and live untouched by the world of today-
hunting, fishing and food gathering as their ancestors did thousands of 
years ago. The population of the Islands is 1,88,741 (1981 census) and 
these have an area of 8249 sq. KMs. 

1.2 Regarding discovery of these Islands earliest record would seem to 
indicate that the 2nd century Roman geographer who indicated the 
position of the islands in his first map of the world describing them as 
islands of good fortune. The 7th century Buddhist scholar I Tsing who 
refers to them as the Andamans. Marco Polo, too, appears to have known 
them. And in the 15th century, Nicolo Contri, the Italian Traveller, called 
them islands of gold. But Indian legends trace back the origins of the 
islands to anitquity. The name Andaman being derived from Handuman, 
or Hanuman, the Monkey God of the epic Ramayana, who is said to have 
used the islands as stepping stones on his journey to Sri Lanka across the 
sea. The modem history of the Andamans, however began around 1789 
when Lord Cornwallis, then British Governor General, commissioned a 
survey of the islands by Lt. Archibald Blair, and the settlement of Port 
Cornwallis was established. But it was not until after India's First War of 
Independence in 1857, that the British established a penal colony at Port 
Blair, earning for the islands the dreaded name of Kala Pam, or Black 
Waters. During World War II, the Japanese occupied the Andaman and 
Nicobar Islands and held them from 1942 to 1945, the British having 
hastily evacuated and abandoned the islands. The occupation was short-
lived. But evidence of those years can still be seen in the massive cement 
bunkers that they built into the hillsides all over the islands. In 1947, with 
the coming of Independence, the Andaman and Nicobar Islands became 
the easternmost outpost of the Indian union. 

1.3 1be Andaman and Nicobar Islands have been described as'a living 
II1UIeUID of planet earth'. Dense rain forests are surrounded by thick 
mangroves that begin in the sea and surround the coastline. 
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1.4 Of the 19 islands in the Nicobar Islands chain, Car Nicobar is the 
most populous and the headquarters of the Nicobar district. The land is 
fertile and is covered with coconut trees. 

B. Production of Foodgrains 
1.5 The production of food grains in the A & N Islands, as intimated to 

the Committee, (i) at the end of 6th Plan; (ii) in the first three years of the 
7th Five Year Plan is as follows:-

End of Sixth Plan 

Seventh Five Year Plan 
1985·86 
19fJ6.87 
1987·88 

25785 tons 

28196 tons 
28805 tons 
21544 tons 

1.6 It ha-; been stated by the Ministry that so far as food grains are 
concerned only paddy is produced in A & N Islands. Wheat is not 
cultivated at all; 

1.7 About the total requirement of foodgrains of the people of A&N 
Islands, it has been stated that quarterly allocation of rice after discounting 
the requirement of farmers who produce paddy for their own consumption 
is of the order of 4000 tons. As far as the wheat is concerned the entire 
requirement is imported from the main land. The demand and allocation 
of rice and wheat for the year 1988 is as under: 

Rice 
Wheat 

Demand 
16000 M.T. 

8400 M.T 

Allocation 
15000 M.T. 
8400 M.T. 

Requirement 
46000 MT 
8500 MT 

1.8 Asked as to what steps have been taken to achieve self·s1lfficiency in 
the foodgrains production, the Ministry of Home Affairs in a note has 
stated that since the area under cultivation is limited and there is no hope 
of any substantial increase in that area, the possibility of attaining self· 
sufficiency for A&N Islands in so far as food grains is concerned seems to 
be highly remote. The only plausible way out to minimise this gap is to 
increase the area under double cropping. Efforts have been made in this 
direction. The area under double cropping has increased from 33 Hect. to 
181 Hect. in 1987·88 which was incidently a drought year. It is likely to go 
up further. 

1.9 In subsequent note, the Ministry has stated that Department of 
Agriculture is making all out efforts to increase area under double 
cropping of paddy. Heavy rains are received during the harvesting season 
of fmt crop of paddy during August I December months. Second crop 
needs 3-4 additional irrigation during December I January w~ich is gener-
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ally not avai1ablein these Islands. This situation restricts the adopting of 
second paddyctops. In this direction, the Department of Agriculture is 
encouraging farmers for construction of Minor Irrigation ponds to facilitate 
double cropping. Besides this the emphasis has laso been placed on 
construction of community threshing floors in villages. Tarpaulines have 
also been distributed for threshing and drying of paddy. The Department 
of Agriculture is providing loan facilities to the tune of Rs. 24,000 to 
fanners for diging Minor Irrigation ponds. 33113% of the loan amount is 
treated as subsidy in the 6th year. The total loan is treated as a 1011g' term 
covering 15 years. The amount is released to farmers only after the Minor 
Irrigation ponds are dug by fanners. Upto the end of 1987-88, 200 Nos. of 
Minor Irrigation ponds were constructed with the help of loan facilities 
provided by the department of Agriculture. These ponds only collect the 
surface rain water by which only life saving irrigation is possible to cover 
0.6 Hect. area / pond. The water boldingcapacity is very poor to tbe 
ponds and gravelly soil. The increase in production of rice was 272 MT due 
to double cropping of paddy during the year 1987-88. 

1.10 About the increase in the area for cultivating rice, Chief Secretary. 
A&N Island stated during evidence: 

"We have made the efforts two-fold. First is the high-yielding variety 
and the second is the double crop. We enlarge the area under high 
yielding variety and grow more." 

1. 11 He also stated that same irrigation schemes for Uttle and North 
Andaman had been planned. 

1.12 From the Seventh Five Year Plan document for Andaman and 
Nicobar Administration, it is noted that the main object, envisaged under 
the scheme of land shaping and tractor ploughing, is to increase production 
of food grains and to reach the goal of self-sufficiency. At present the 
islands are dependent on supply of foodgrains from Mainland. With a view 
to doing away with the existing system, it is emphasised to intensify the 
departmental tractorisation which will not only help the fanners to 
overcome the problem for shortage of bullock carts but also to complete 
the cultivation in time. As such it is proposed under the scheme to hire out 
the departmental tractors to the farmer at a reasonable rate I hire charges. 

1.13 Asked as to what extent the intensification of departmental 
tractorisation has helped the fanners to overcome the problem of shortage 
of buUock carts and to complete cultivation in time, the Ministry has stated 
that the requirement of tractorisation is surveyed in the entire territory so 
as to provide efficient service at the time of necessity. This is being done 
every year from time to time as and when the need is felt. Farmers are 
provided with the requisite help in ploughing of their fields. 
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1.14 As regards the assessment made to ascertain the requirement of 
tractors by the farmers, the Ministry has stated that the allotment of lands 
under resettlement schemes had been such that each farmer was allocated 
about 5 acres of paddy land. This has got fragmented further in a large no. 
of families because of subsequent division, with the result that land 
holdings has become much smaller. There are very few individual farmers 
who can afford to purchase and maintain the tractor. Therefore, the 
requirement of ploughing of the field is being catered through departmen-
tal tractorisation. Coming to the actual survey, no such survey has been 
made to assess the requirements of the tractors by the individual farmers. 
However, there was a scheme under the agricultural sector to provide 
subsidy to the farmers on tractors. This has been discontinued under the 
instructions of the Ministry I Planning Commission. During the operation 
of this scheme the Admn. was not faced with the situation under which the 
number of farmers who wanted to avail such subsidy were far in excess of 
the no. of tractors provided for under the scheme. During 1987-88 subsidy 
on 8 tractors was provided to the individual farmers. 

1.15 In a subsequent note the Ministry has stated that the actual 
requirement of tractorisation will require deployment of nearly 350 
tractors. The achievement for last 2 years under' tractorisation are as 
follows:-

1986-87 
1987-88 

900 Heel. 
1343 Hect. 

Tractors were provided to farmers on hiring basis @ Rs. 35/- per 
working hours. 

C. Arta Under Cultivation of crops 

1.16 From the preliminary material furnished to the Committee it is 
noted that area under cultivation of paddy crop at the beginning of 6th 
Plan was 12000 Hectares and it remained static upto 31.3.88. Asked as to 
why the area under cultivation of paddy crop ·has remained the same, the 
Ministry in the note furnished to the Committee has stated that the paddy 
area has remained static since the beginning of Sixth Plan till 31.3.1988 
primarily due to the reason that increase in the area for agriculture in the 
Islands can only be done at the expense of forest lands and the diversion 
of forest land for agriculture purposes is not permissible. The rehabilitation 
programme under which the forest lands used to be diverted for agriculture 
purposes in favour of beneficiaries of the scheme was discontinued long 
back. As the forest lands cannot be diverted for agriculture purposes, the 
area available with the cultivators for cultivation of paddy crops has not 
increased since the beginning of Sixth Plan. 
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1.17 During evidence before the Committee. the Chief Secretary of 
A&N Islands in this regard stated: 

" ... The area under cultivation under paddy is 12,000 hectares. Even in 
the 8th Plan it is not likely to be increased further." 

1.18 Asked whether the A&N Island administration sought the permis-
sion of appropriate authorities for diversion of forest land for agricultural 
purposes, the Ministry in a subsequent note has stated that after the 
introduction of Fo,rest conservation Act, the Andaman & Nicobar Islands 
Administration had submitted 3 proposals regarding the release of forest 
land for allotment to settlers for agriculture. The proposals were approved 
by Govt. of India covering an area of 50 ha. of forest land in Miletilak, 
covering 111.27 ha. of forest land in Havelock. These lands were released 
with the stipulation that the legal status of the lands would remain 
unchanged. Since the lands were to be released to the Settlers for 
permanent cultivation this condition was not acceptable to the Administra-
tion the Ministry was approached to change the legal status of the land to 
Revenue land. The Ministry has since agreed to change the legal status of 
50 ha. land at Miletilak Revenue land but similar change in the legal status 
of land in respect of Jirkatang and Havelock has not been approved by the 
Ministry although a number of reminder have been sent to the Ministry. 
Last reminder was sent vide D.O. No. CF / G / 1711 1010 dated 21st 
February, 1989. 

1.19 The Committee note that the people of A&N Islands are dependent 
011 the mainland for their subsistence. There is no production of wheat in 
the Islands and there is very limited production of rice. This is mainly due 
to the limited area of cuitJvation of paddy crop. which has not been 
increased since the inception of 6th Five Year Plan due to restrictions 
Imposed on the diversion of forest land for agricultural purposes. 

1.20 The Committee have been informed that to minimise the quantity of 
foodgralDi brought from mainland, the only way is to Increase the area 
UDder doubJe cropplna of paddy for which adequate irrigation facUlties are 
DOt avdable In the Islands. The Department of Agriculture of A&N 
Administration is stated to be encouraging farmers for construction of 
minor irrigation ponds to faclUtate double cropping. However. the Com-
mittee note that these ponds colIed only the surface rain water by wb1ch 
OIIIy tife saving irrigation is possible. The Committee, therefore desire that 
the problem of lack of Irrigation facWtles should be auased In depth 
without delay by the Department of Apiculture of the A&N Administration 
wIdI the assistance and gutdance 01 the Ministry of Agriculture. Govern-
ment 01 India and appropriate measures taken to augment the irrigation 
t.dUties In the Islands. Irription facilities which are stated to have been 
pIaaned tor UttJe aDd North Andaman should also be flnaIbed early. 
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1.21 Tbe . Committee also note that with a view to help the farmers to 
overcome the problem of shortage of bullock carts and to complete tbe 
cultivation In time, a scheme of land shaping and tractor ploughing bas 
been started in 7th Five Year Plan. Under the scheme it is proposed to hire 
out the departmental tractors to the farmers at a reasonable hire charges. 
The Committeee have been Informed tbat no survey has been made to assess 
the requirement of tractors by the individual farmers and the requirement 
of tractorisatlon of farmers is surveyed in the territory as and when the 
need is felt. Tbe Committee feel that the present system of assessing the 
requirement of farmers is rather ad hoc and the farmers might not getting 
the tractors for Ulle regularly. The Committee therefore, desire that a 
survey to assess the requirement of tractors of all the farmers be made and 
appropriate steps taken to provide the requisite number of tractors to all of 
them on subsidised rental basis. 

1.22 The Committee also note that the Andaman & Nicobar Islands 
Administration had submitted three proposals regarding allotment of land 
to settlers for agriculture . The proposals were approved by Government 
and the land were released on the stipulation that the legal status of the 
lands would remain unChanged, a condition whicb was not acceptable to tbe 
Administration. Subsequently, Ministry agreed to change the legal status of 

-land of MUetilak but similar change in the legal status of land in respect of 
Jlrkatang and Havelock have not been approved by· the Ministry. The 
Committee, however, feel that since a decision in regard to MUetilak has 
been taken. it is Imperative to take a similar decision in regard to Jirkatang 
and Havelock so as to give the settlers a sense of belonging and make their 
involvement In the cultivation of land meaningful by giving them some legal 
rights. The Committee, therefore, desire that the matter should be taken at 
an appropriately higher level and pursued to finaUty. 

D. Minor irrigati('m 

1.23 It is noted from the plan document that a sum of Rs. 140 lakhs was 
earmarked during the Seventh Five Year Plan for construction of two 
minor irrigation projects in Little Andaman. Huwever, the main project 
could not be taken up as the environmental clearance for transferring the 
forest land for the project from Ministry of Environment and Forests was 
still awaited. 

1.24 Asked as to when the proposal was submitted to the Ministry of 
Environment and Forest and what was the position of the scheme at 
present, the Ministry of Home Affairs has stated that the proposal was 
submitted to the Ministrv of Environrrtent and Forest on 25.3.87 and is still 
pending clearance. The ·Ministry further stated that the project could not 
be taken up for want of clearance from Ministry of Environment and 
Forests. It is, however, expected that the clearance will be forthcoming 
soon and expenditure will be made during the current Five Year Plan to 
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1.25 The Chief Secretary Andaman & Nicobar Islands further clarified 
during evidence:-

"We had sent some of the information which we thought we had 
furnished to them sufficiently. But on receipt of their letter we said 
that this was the information already made available and this was 
supplied to them earlier. May be it has been misplaced there. It some 
times happens .... Sir, in their letter. what they had said was that after 
waiting for a certain period our proposal was rejected for want of 
information. Thereafter. what we had requested them was that the 
information had already been furnished earlier also and may be it got 
misplaced somewhere. We further requested them kindly to review the 
case again and accord sanction." 

1.26 In a subsequent note, the Ministry of Home Affairs has also stated 
that there are only 2 irrigation projects for which the Andaman and 
Nicobar Administration had submitted proposals to Government of India. 

1. R. K. Pur Minor Irrigation Scheme 

The proposal for release of 88.40 hee. of forest land in Little 
Andaman was sent to the Government of India vide letter No. CF / 
G / 109 / B / 828 dated 26th March, 1987. Additional information 

sought by the Ministry has also been furnished and so also the 
details of the revenue land ear-marked to compensate the loss of 
forest land. 

2. Vishnunallah Minor Irrigation Scheme 

The proposal for release of 70.99 hec, of forest land in Little 
Andaman was submitted to the Ministry vide letter No. CF / G / 
109-B /827 dated 25th March, 1987. The additional information 

needed by the Ministry as well as the location of revenue land 
identified to compensate the loss of forest land has also been 
furnished to the Ministry. 

1.17 The Committee note that the work or construdioa or Irription 
projects in Little Andaman has not beeD takeD up for want of dearance 
froID the MiDistry of Environment and Forest. The Committee deplore the 
aadue delay that' has taken place in the clearance or propoul by the 
Ministry or EnvironmeDt and Forests. They nnd that the proposal ID tbls 
regard was lIeot to the said Ministry on 25.3.87 but eveD after a lapse of two 
years it has Dot been cleared by them. The Committee have Doted In tbelr 
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earlier recommendation that the irrigation facilities in tbe Islands are not 
adequate to meet the requirement of agriculture crops. They are highly 
concerned about lack of adequate irrigation facilities and delay in construc-
tion of irrigation projects. The Committee desire that the matter should be 
taken with the Ministry of Environment and Forests expeditiously 80 that 
the proposal regarding clearance of irrigation projects be cleared and 
further action taken for the construction of Irrigation projects. 

E. Seed Production 

1.28 From the Seventh Five Year Plan document for Andaman and 
Nicobar Administration it is noted that seed procurement and distribution 
against the targeted estimates of 60 M.T. during each of the years 1985-86, 
1986-87 and 1987-88 has been 30, 53 and 44.76 M.Ts. respectively. 

1.29 Asked to indicate the reasons for shortfalls in achievement of set 
targets, the Ministry has stated that in case of seeds, a large number of 
farmers use only seeds produced by them. In addition to this, the 
bottleneck like non-availability of the certified seeds at the relevant point 
of time and the non-availability of shipping space, again at the required 
period of time also affects the performance adversely. Besides, the 
Agriculture Department is presently faced with the shortage of adequate 
JOdowns facility. The seed is procured at the Andaman & Nicobar 
Administration from the main land either through National Seeds Corpora-
tion failing which tbrough otber governmental organisations like Depart-
ment of Agriculture, Tamil Nadu. The difference in the period of sowing 
and raising of nursery on the main land and tbat on the islands also leads 
to certain difficulties in the availability of certified seeds in Andaman & 
Nicobar Islands. The seed is required to reach Port Blair a minimum of 
one month in advance for distribution thereof to various other islands. The 
time for raising nursery is in the month of April or so. This means that the 
seeds should be transferred from the main land by February end. The 
islands at times get the seeds just recertified by the concerned organisation 
on the Administration's request. This also results in delays at time. The 
combined effect of these factors leads to certain delays occasionally. The 
main reason of shortfall is related to demand. As explained above, a large 
number of farmers use the seeds produced by themselves. Therefore, an 
assessment is made every year and accordingly the seeds are procured from 
the main land. 

1.30 Pointing out that if the farmers were allowed to prepare their own 
seeds then the whole concept of having better variety would be defeated. 
In reply, the Chief Secretary, Andaman & Nicobar Islands, during 
evidence before the Committee stated:-

.. As you are aware a large number of farmers do not adhere to the 
norms which have been prescribed by the scientists. It 
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1.31 Asked about the procurement and distribution of seeds, the Chief 
Secretary stated:-

"We procure through the National Seeds Corporation. The seed is 
procured & sold through agriculture department." 

1.32 About the percentage of distribution of seeds through the depart-
ment, Chief Secretary stated:-

"It is 100 per cent to meet the deficiency ... 
We undertake the exercise sometimes in the month of February. We 
gather through their agencies the information as to how much seed is 
required by the farmers." 

1.33 About the efforts made by the Administration to motivate the 
fanners to the use the seeds provided by the Agricultural Department. the 
Ministry has stated that the Department is encouraging the farmers to 
adopt improved seeds by providing cost and transport subsidy. 

1.34 The Committee have been informed that because of space con-
straints, it has not been possible to produce own seeds by the agriculture 
department of Andaman & Nicobar Administration. On the steps taken to 
remove the bottlenecks in regard to non-availability of - (i) the certified 
seeds at the relevant point of time and (ii) shipping space, it has been 
stated that seeds are mostly procured through the national Seeds Corpora-
tion. The advance intimation regarding requirement of seeds is sent to 
NSC for timely supply of seeds. Seeds which are not available with NSC 
are being procured from State Government Agencies like Tamil Nadu etc. 
The number of ships playing between Mainland to this Island have 
increased recently and therefore the problem of paucity of shipping space 
has cased to a great extent. Shipping space for seeds transportation is 
allotted on priority. 

1.35 It is also noted that the Department is facing problem connected 
with storage of seeds of paddy, vegetables, pulses and oilseeds. For want 
of proper storage godown facility the seeds produced locally and procured 
from mainland are badly deteriorating and losing the shelf life very 
qWckly. Hence an improved storage godown is proposed to be constructed 
in South Andaman (Port Blair). 

1.36 Asked as to what extent due to want of proper storage facility, 
deterioration in quality and shelf life of seeds is taking place and what is 
the actual position as regards the construction of storage godown in South 
Andaman, the Ministry has stated that the seeds, immediately after 
procurement from the main-land. are transhipped to the places where they 
are needed. The operation does not take more than two months. As such 
lack of proper storage facilities which would have been a boon to 
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prolong the shelf life of the seeds. does not lead to the deterioration in 
quality or the shelf life thereof. It has not affected the operation of the 
overall scheme. Things would have been smoother had this bottleneck not 
existed. The storage capacity of the proposed godown is 500 mt. tons. 
There was some difficulty regarding the technical feasibility of constructing 
the godowns at Golghar. Therefore. some other site is being located for 
construction of godowns and the work is likely to start only in the next 
financial year. It will be completed within a period of 6 months from the 
date of construction. Godowns are required on other islands also. The 
expenditure on construction of godowns during 1988·89 is Rs. 3 lakhs upto 
the end of December. 1988. 

1.37 The Committee note that as against a ~rget of procurement and 
distribution of 60MT seeds during each of the last three years i.e. 1985-86, 
1986-87. and 1987-88 the actual procurement and distribution was far less 
i.e. 3OMl'- 53MT & 44.76 MT respectively. The Committee nnd that one of 
the important reasons for lesser demand among the farmers is that they 
only use the seeds produced by themselves. The Committee feel that the 
seeds produced by the farmers which might not be of good quality, must be 
affecting the production adversely. The Committee feel that the steps being 
taken to motivate the farmers to use the improved seeds provided by the 
A.picultural Department of Andaman & Nicobar Islands shotdd be further 
inteasmed, and concrete measures taken to motivate the farmers in this 
reprd. It is ImpeTative to properly educate them about the long term utiUty 
of using better seeds. 

1.38 The Committee also note that beside lack of demand among 
farmen, oon-avaUabllity of certified seeds at the appropriate time also 
affectl the distribution work. The Committee, therefore, desire that 
Apiculture Department of Andaman & Nicobar AdministrQtion should 
produce seeds themselves and distribute them to the farmers in time. 
However, the Committee have been informed that due to space constraint it 
has not been possible for the Agricultural Department to provide own seeds. 
The Committee desire that an assessment of space requirement In this 
reprd be made and adequate steps taken to arrange for the space wblch 
wiU result In saving of freight on account of transportation from the 
mainland. 

Further, for proper storage of paddy seeds, vegetable pulses and oilseeds, 
adequate godown facility should be made available so as to avoid the 
deterioration of seeds, etc. The Committee also desire that work for 
construction of godown proposed to be constructed at South Andaman 
IhouId bf' expedited. 

}<'. Oil Mill 

1.39 About the arrangements for procurement and extract of oil seeds, 
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it has been stated that procurement is done by the cooperative socleties 
direct from the plaee of production. There is a proposal for settlq up of an 
oD extracting mill by one of the cooperative societies of the tribals. This is 
likely to be set up soon after getting the environmental clearance. The 
propos8l has already been submitted to the concerned authorities. 

1.40 Asked during evidence 85 to ~ow long the proposal had been 
pending with the Department of Environment, in reply the Chief Secretary, 
Andaman & Nicobar Islands, stated:-

"We do have the oU extraction plant there. But the recovery is very 
low. To augment the percentage recovery, it has been proposed to set 
up another oil recovery plant. The proposal had been submitted last 
year." 

1.41 He added:-

"There are different types of plants. For example screw driver type 
and the other processing units. We want the better type DOW." 

1.42 The Committee note that there Is a proposal for setting up an ott 
extracting mUt and the said proposal Is lying with the Department of 
Environment or the Central Govt. The Committee desire that the Administ-
ration should vigorously punue the matter with them so as to obtain their 
clearance expeditiously ~ that it is possible to set up the mill at the earliest. 
After the clearance of the Department of Environment, urgent steps should 
be taken to set up the mm. 

G. pevelopment of Pineapple and Tuber Crops 

1.43 The Agro-climatic conditions of Andaman & Nicobar Islands are 
stated to be quite condusive to tuber crops and pineapple cultivation. The 
tuber crops form a part of staple food of the tribal population. A good 
number of tuber crops may even serve an important food particularly for 
the tribals living in Southern Group. Huge areas of hilly lands are available 
with the farmer which can be best utilised by growing tuber crops in the 
inter spaces. There is ample of scope and as such, its cultivation in the 
territory, has to be under taken on large scale basis. 

1.44 As mentioned above, cultivation of pineapple is to be encouraged 
to greater extent and even on commercial basis. These fruits are suitable 
for canning also. Experience reveal that pineapple cultivation has great 
prospects throughout the Islands and could be cultivated very economically 
in the hilly tracks. Planting materials are being procured from mainland 
but consequent on establishment of two progeny farms during Sixth Plan 
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Period, the planting materials of reputed varieties ate now being prop-
ogated produced locally. With the same aim and object separate scheme 
under the Central Sector was launched and implemented for 2 yeats viz. 
1978-79 and 1979-80. This scheme found to be beneficial and as such it is 
mandatory to continue under the State Sector. The Scheme envlsag~s to 
encourage the cultivators to cultivate tuber crops and pineapple in their 
hilly lands on large scale basis. 

1.45 An outlay of Rs. 10.270 lakhs for Seventh Five Year Plan 
(1985-90) was approved under the scheme. From the approved outlays 
and actual expenditure it is seen that outlays during annual plans of 1985-
86, 1986-87 and 1987-88 have been Rs. 3.170 lakhs, Rs. 2.900 lakhs and 
Rs. 2.900 lakhs whereas the actual expenditures have been Rs. 0.150 lakhs, 
Rs. 0.825 lakhs and Rs. 0.825 lakhs respectively. 

1.46 Asked to indicate the reasons for under-utilisation of plan outlays 
and steps being taken ta achieve the targeted outlays. the Ministry has 
stated that the main reason for non-utilization of plan outlays is the lack of 
demand from the farmers which in turn is an off-shoot of the: fact that the 
settlers i.e. the present farmers after the hiUy land was allotted to them 
decades back, have not been able to get their lands cleared. According to 
the legal provisions the timber was to be extracted by the Department of 
Forest within the stipualted period but unfortunately this was not done. 
Now since the matter is very old and some other Acts regarding 
conservation of the forests have been enacted, the matter needs reconsid-
eration. Reference was made to the Ministry of Forest to seek their 
guidance in this matter. It has become a complicated issue and action 
regarding felling of timber and clearance of the hilly lands allotted to the 
settlers can be taken only after in accordance with the approval to be 
accorded by the Government of India. In so far as the administration is 
concerned it has been meeting the demand of pineapple sapling fully. 
There is no canning industry in the islands and in spite of incentives which 
are available and have been made public, nobody has come forward as yet 
to set up canning industry in the islands. The issues are interrelated and 
are connected with the clerance of hilly lands and the setting up of canning 
industry. 

1.47 Asked as to when the matter regarding the clearance of hilly land 
of farmers was referred to the Ministry of Environment and Forests, the 
Chief Secretary stated:-

"This land was allotted in sixties. Accordance to the regulations, the forest 
department were supposed to clear it within 8 stipulated period of 
five years extendable by another year or two, The Forest Department 
could not do it because of certain limitations on their part, becuase 
they did not have proper equipment. machinery and roads, construc-
tion was not possible during rainy season. Then in eighties this issue 
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was examined but the responsibility could not be pinpointed because 
of a number of administrative reasons. Thereafter. we made a 
reference to Government of India after review. A decision was taken 
on the payment of royalty. After receipt of Government's clearance 
we may ask the farmers, to whom the land had been allotted, to clear 
their land." . 

1.48 Asked to explain the reasons for not taking up this matter earlier, 
. the Chief Secretary stated:-

"For seven years nobody bothered about it, thereafter, an exercise started 
but it took sometime. Now we are seized of the issue, we have sorted 
out the problem. We will try to get it expedited." 

1.49 In.a subsequent note, Ministry has stated that Andaman & 
Nicober Administration, vide Lt. Governor's DO No. Sectt/Forestsl 
87(25)(PF) dated 20th February, 1988 addressed to Secretary, Environ-
ment & Forests has proposed some amendments in section 156 of 
Andaman & Nicobar Land Revenue and Land Reforms Regulations, 1966 
wherein it is proposed :-

(i) The settlers to whom the hilly or paddy lands have been allotted 
more than 6 years back, should be declared the absolute owners of all the 
wood thereon. 

(ii) He may dispose off the commercial or non-commercial timber if he 
so wishes. 

1.50 The Ministry has requested the Adminstration to submit some 
more information on the subject which is being submitted to the Govern-
ment of India. 

I.SI The Committee note that under the acbeme of development of 
pineapple and tuber crops as against the approved outlays of Rs. 3.170 
Iakbs, RI. 2._ lakhs and Rs. 1._ .lakhs respectively during the annual 
plans of 1985-86, 1986-87 and 1987-88, actual expenditure has been Rs. 
O.ISO lakbs, RI. 0.825 Iakhs and Rs. 0.815 lakba only. The main reason for 
UDder-uillisation or funds is stated to be due tu non-clearance of hlUy land 
or fannen. Tile' Committee note with dismay that the land of the farmen 
bas not been cleared even after a lapse of about 3 decades due to non-
extraction of timber within the stipulated period by the Department of 
Feral. 

1.52 Since pineapple cultivation has areat prospects throughout the year 
ad could be cultivated very economically in the hilly tract It Is desirable to 
Jive it serloua consideration with a view to taking appropriate measures to 
exploit this as a IJOUrct of generating revenue. Steps are abo needed to let 
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up fruit canning industry to create nore revenue for the Islands. The 
Committee desire that the Govt. should give serious consideration to exploit 
successfully this vast revenue earning potential and take necessary steps to 
provide for requisite resources, manpower and Infrastructure In the Eighth 
Plan period so that the country is In a position to make fun use of the 
available resources for augmentina Its revenues. They also desire that to 
attract entreprenauers an Industrial policy should be fonnulated. The 
Committee would like to be apprised of further developments in this regard. 

The Committee deprecate that there has been phenomenal delay in the 
extraction of timber from hiDy lands. The Forest Department was assigned 
the work in sixties and for a very long period nobody bothered about It, 
resulting in IOI.~ of revenue to Government and affecting the cultivation of 
timber crop and pineapple which is highly remunerative. Lamentably, the 
work which was initiated in sixties is no where near completion even though 
we are about to enter the nineties. This Indted is a very sad reftectlon on 
the working of Island Administration which has worked at snail's pace in a 
matter so vital for the welfare of culticrators. It is time that such delays and 
lapses are looked into with introspection so as to plu~ the slippages and to 
avoid such phenomenal delays in future which brings diligrace to the 
Administration. 



CHAPTER II 

DEVELOPMENT OF FISHERIES 

A. Costal AqUllcuJture 

2.1 Andaman and Nicobar Islands have almost one-fourth of the coast 
line of the entire country. The numerous bays, lagoons and inlets fringing 
the islands offer vast area s,uitable for taking up coastal aquaculture. 
During the 7th, Plan under the seheme of coastal aquaculture it is proposed 
to establish a model fish farm for brackish water culture in South 
Andaman, Middle Andaman .and Car Nicobar. It is, however, seen from 
the plan document that no target whatsoever bas been achi~ved in the first 
three years of 7th Plan and only Rs. 25000/- have been so far utilised out 
of the ecumarked Rs. 10700/- lakhs. 

2.2 Asked to indicate the reasons for non-implementation of the 
Scheme, the Ministry' of Home Affairs in a note furnished to the 
Committee, has stated thae V.T. Administration had approached the 
Ministry for apporval of the Scheme in the year 1985 itself, thereafter a 
number of developments have taken place. The scheme has riot made any 
headway because the survey of brackish waters suitable for undertaking 
culture programme is to be taken up by the Expert body CICEF, 
Bangalore. They have taken the job in hand and it will take some time to 
complete the same. Moreover, the rules regarding allotment of brackish 
water areas for agricultUral purposes have been framed and are under 
consideration of the Pradesh Council of Andaman & Nicobar Islands. It is 
hoped that the Pradesh Council will consider these rules in their meeting 
likely to be held in June, 1989. Thereafter depending upon the recommen-
dations of the Pradesh Council further action will be taken regarding 
finalization of the rules. These are the main factors why an expenditure of 
only Rs. 2500/- could be incurred under the scheme so far. 

2.3 Aske~ as to when the job of survey of brackish water was taken in 
hand and whether the job has since been completed, in reply the Ministry 
in a subsequent note has stated that the related survey of brackish water 
areas was carried out as per the advice of the Department of Ocean 
Development, New Delhi, representatives from Department of fisheries, 
A&N Islands, MPDDA Cochia, CICEF, Bangaiore, Department of Forest 
&: Environment, A & N Islands and CARl, Port Blair. The team 
conducted macro level survey around Port Blair from 1. 9 .1988 to 14.9.1988 
and has identified 450 ac. of land, suitable for brackish water aquaculture 
out of 1000 hee. surveyed by the team. The team has surveyed vnly a part 
of South Andaman, rest of the areas in the Islands are yet to be surveyed. 

15 
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2.4 Pointing out that the potentiality of a particular variety of fish was 
very high in brackish water and if such an area was available in the Islands 
the Committee wanted to know as. to why there was delay, in surveying the 
area. In reply the Chief Secretary stated during, evidence. 

"We have already started doing the survey. But since we started 
taking action in this matter, we. have been right earnest in making 
progress in this regard and a survey has already been made." 

1.5 The Committee are constrained to note that no tangible progress has 
been made under the scheme of cOlUitai aquaculture. The Committee regret 
that the work or survey of brackish water suitable for undertaking cultru" 
programme has not been completed by the team conducting It. The team 
bas surveyed only a part of South Andaman and the rest of the areas in the 
Islands are yet to be surveyed. The Committee desire that the survey work 
of the remaining areas should be completed on brgent basis and further 
steps taken for the estabUsbment or model fish farms for brackish water 
culture in South Andaman, Middle Andaman and Car Nicobar. 

B. Processing and Storage Facilities at Fish Landing Centres 
2.6 It is noted from the Seventh Plan document that in the! Scheme for 

providing processing and storage facilities at landing centres at Rangat. 
Little Andaman and Car Nicobar, out of an approved outlay of Rs. 40.070 
lakhs nothing has been spent. in. the first three years of 7th. Plan. 

/' 

2.7 Asked about the reasons for non-implementation of the Scheme, the 
Ministry has stated that even though it was envisaged that processing and 
storage facilities will be created at fish l!lpding centres at three different 
locations in the Andaman Nicobar Islands, the project has had to be tied 
up with the setting up of the then envisaged Fisheries Development 
Corporation of Andaman and Nicobar administration. Again when the 
setting up of Fisheries Development Corporation was almost finalised, it 
was decided on the recommendatit)fls of the Island Development Authority 
that it will be better-to have an Intesrated Development Corporation, with 
many divisions including fisheries. Such an Integrated Corporation has 
been set up during the current financial year. It is expected that tbe 
'Fisheries Division of the Corporation wiu create and maintain facilities for" 
processing and storage of fish and fish products. Under these circumstances 
no expenditure has been incurred under the scheme in the "first three years 
in Seventh Five Year Plan. 

Deep Sea Fishing 

2.8 Pointing out that in the Andaman & Nicobar Islands, a large 
quantity of tune fish was being caught by a neighbouring country -illegally, 
the Committee asked whether any efforts would be made to have projects 
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for deep-sea fishing so as to improve the economy of the Island. In reply, 
the Chief Secretary stated during evidence:-

"Sir, this was projected in the Seventh Five Year Plan. In fact, we . 
wanted to set up a Fishery Development Corporation. When the 
exercise was going pn «clnd, was almost at the final stage, IDA was set 

. tip and a suggestion was made to set up an integrated Corporation for 
the purpose. 'Fishery is a separate wing of that Corporation., The first 
meeting of the Board of Directors of the Corporation has al~ taken 
place. We have requested thereafter tQ the Ministry also to give us 
some exPert to head that particular Fisheries Wing. This is insofar as 
the efforts made are concerned." 

2.9 As regards the work done by the. Corporation, the Chief Secretary 
stated; "The Corporation has been set up recently. only in 1988". 

1.10 The Committee note that an Integrated Development Corporation 
with many .divisions has been ~t up in Andaman and Nkobar Islands 
during the ftnandal year 1988-89. Various IUDctions pertaininl to the 
development or fisheries viz. creation of deep-sea ftshing project. creation 
and . maintenance of facilities for processing and storagc of fish and fish 
products etc. will be looked after by the Fisheries Division of the 
Corporation. The Committee, however, note that Fiaheries Wing of the 
Integrated Development Corporation is not headed by an expert in the 
field and the administration has requested the Ministry for this purpose. 
The Committe~ desire that the Fisheries Wing of the above Corporation 
should be headed by an expert in the field so that the work of 
development of 'fisheries is properly directed. The Committee also desire 
that urgent steps should be, taken to create and maintain facilities for 
processing and storage at fish landing centres at Rangat, Little Andaman 
& Car Nicobar. A project' for. deep-sea fishing should. also be formulated 
and implemented. 

2.11 The Committee, would like to emphasihe that in the present 
circumstances when there is a great, demand for fish consumption in the 
country, concerted efforts should be made by the ,fisheries wing of the· 
Integrated Development Corporation for development of fish in these 
islands so that not only the demands of the local people may be met in full 
but fish could be exported to mainland also for generating more revenue. 
This would also help the economic development of, the Islands. 

c. Training in Fisheries Discipline 

2.12 Under the scheme of training in fisheries discipline it is proposed to 
train the tribals and local youths in various fisheries discipline. Departmen-
tal candidates are intended to be sent for specialised training in mainland 
institutions· and, if necessary, to foreign. countries to improve their 
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proficiency. The training centre at Car Nicobar is also proposed to be 
strengthened. AblJence of adequate number of trained fishermen and 
trained personnel in the Fisheries Department is one of the bottlenecks in 
the development of fisheri.es in this territory. 

2.13 From tho statement regarding approved outlay and expenditure for 
1986-87 & 1987-88, it is noted that as against an approved outlay of Rs. 
5.840 lakhs during each of the said years actual expenditure incurred on 
the above scheme was Rs. 0.717 and Rs. 0.520 lakhs respectively. 

2.14 Asked to indicate the reasons for substantial under-utilisation of 
funds during 1986-87 and 1987..:88, t:xisting facilities available for training in 
the centre at Car Nicobar, and steps taken to strengthen the training 
centre at Car Nicobar, the Ministry has stated that during the years in 
question, the training was provided to the local candidates by utilising the 
existing resources, available with the administration at the end of the 6th 
Five Year Plan. These resources were proposed to be augmented by 
acquiring a new training boat. Since foreign trawlers have been and are 
still being captured by the Coast Guard Authorities in the Andaman Sea, 
they remain unutilised for long drawn period of litigation. Even thereafter 
the mode of uti,lization of these trawlers is decided with the approval of the 
Government of India. While the issue of acquiring a new boat for training 
of the local candidates was being considered; it was considered desirable to 
utilize one of the confiscated boats for the purpose. By doing so the 
administration got a better boat for providing the training on one hand and 
on the other the outlay provided for in the annual plan 1986-87 and 1987-
88 could be saved in this scheme. 1)te confiscated trawler slated for use as 
a training vessel has been repaired and is being utilised for training in the 
deep sea fishing which is what exactly is required in these islands. 

2.15 As regards the use of captured trawlers, the Chief Secretary stated 
during evidence:-

"Some of the trawlers which we had apprehended, have been 
handed over to the Marine and Shipping Department for use as 
ferry boats and all that. But of late. we have decided to use them 
for deep sea fishing. One of such trawlers has been repaired last 
year and our own personnel are manning this trawler." 

2.16 In a subseqent note, the Ministry has stated that the Administration 
has taken a view that the apprehended trawlers should be utilised during 
the pendency of litigations. For this proposal. the Departments have been 
asked to indicate as to in what manner they can utilise the apprehended 
trawlers. Since the matter. is sub-judice. the request will be placed before 
the competent Court of Law for appropriate orders. The apprebended 
trawlert will be utilised by various departments in case the. court permits 
the Administration to do so. 
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2.17 About the steps taken to strengthen the tralnmg centre at Car 
Nicobar and in regard to additional facilities required for the purpose, the 
Ministry has stated tbat a training centre already exists at Car Nicobar. 
The facilities available with this centre which exists today and those which 
are required to be provided on a futuristic scale will be reviewed in the 
light of the recommendations of the Working Group on fisheries consti-
tuted by the Government of India to prepare a Master Plan for the 
development of fisheries in these islands during next ten years. In so far as 
the facilities as they exist at present in the training centre and the 
provisions made in the annual plan are concerned, these are basically 
designed at marginally improving the efficiency of the fishermen for fishing 
in the coastal area. For this purpose the following additional facilities are 
required: 

(a) Boat~31h feet with fishing material. 
(b) Adequate number of teaching personnel. 
(c) Hostel facilities for the trainees. 
(d) Workshop. 

2.18 Subsequently it has been stated that there was a proposal to acquire 
a bigger new boat for providing training to the local youths at Car 
Nicobar. The acquisition of the boat was deferred because the training 
needs of the local youths were fully met by the departmental boats 
stationed at present at Car Nicobar is a smaller one. The bigger boat was 
not acquired because (\f less number of trainees. It has been deferred to 
the 8th Five Year Plan. 

2.19 Asked as to when was the Working Group to prepare the Master 
Plan for the development of fisheries in A&N Islands constituted by the 
Government, it has been stated that the working group was set up during 
September, 1987 vide Ministry of Agriculture's OM No. 3001211187-FY (T-
1) dated 3.9.1987. As per the terms of reference of the above letter, the 
Committee was to submit the report within one month from the date of 
constitution i.e. 3.9.87. It is gathered that the report is likely to be 
finalised shortly by the convenor of the Working Group. 

2.20 Ablence of adequate number of traiDed ftshermen and trained 
personnel In tbe IIsheries department is one of the bottlenecks in the 
development of fisheries In the A&N Islands. 

The Committee, however, note that present facUities available in the 
training centre at A&N Islands are not adequate and there is an uraent 
need for providing more facilities viz. boats, hostel facilities, adequate 
IIUJIlber or teaching personnel and workshop. The Committee regret to note 
daat die funds provided under the scheme of traininl in fisheries daring 
1916-87 and 1987-88, remained under-utilised and no efforts were made to 
lICquire tbe aforesaid facilities and the matter reprdina the strengthening of 
trabaiag centres at Car Nocobar has been kept in abeyance 
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till the receipt of recommendation of the Working Group on fisheries 
constituted· by Government to prepare a master plan for development of 
fisheries in A&N Islands during next 10 years. The Committee feel that the 
available fund under the scheme should have been utilised for strengthening 
the training centre, and they could have been further strengthened in the 
Ught or the recommendation of the Working Group. It has been stated that 
Working Group is Ukely to submit its report shortly. The Committee desire 
the A&N administration should take urgent steps In pursuance to their 
recommendations for strengthening the faclUties for training in fisheries 
dlldpline. 

2.11 They also desire that introduction of fisheries technology in schools 
currleulam should also be con.idered to accelerate development of ftsheries 
in the Islands. 



CHAPTER DI 

MEDICAL FACILITIES 

A. Prevalence of Diseases 

3.1 The Estimates Committee in their Eighty-Seventh Report (Fifth Lok 
Sabba) had expressed grave concern over the prevalence of diseases like 
TB, Leprosy, Eye ailments, veneral diseases, etc. in the Islands. Asked 
about the present position in tilis regard and steps taken to check these 
diseases, Ministry has stated that diseases like TB, Leprosy. eye ailments 
and veneral are disproportionately not higher than in the mainland. 
National Health Programme as per the guidelines of the GOI for .the 
respective diseases are being implemented in the territory. 

3.2 A special TB project was taken up in tribal area of Car Nicobar 
during September, 1986. Under the scheme granted by the GOI with the 
assistance of WHO the entire population of 17,269' persons were registered 
lind of these 1555 were subjected to X-ray and 1621 were screened by 
sputum exam. A total of 62 sputum posit,ive cases were given intensive 
short course chemotherapy and 145 X-ray suspects and 40 extra pulmenary 
cases were also given to treatment. 

3.3 Under National Leprosy Eradication Programme a proposal has been 
sent to Ministry for establishing of a physiotheraphy unit and strengthening 
of temporary hospitalisation ward. 

3.4 For control of blindness 3 posts of ophthalmologists were lying 
vacant for a long time. However, one ophthalmologist from the Armed 
Forces Medical Services joined in 1987 and the programme has since . been 
activated. Survey has been conducted in different parts of this t~rritory. At 
present an expert team is coDducting a survey in the territory for assessing 
the magnitude of the problem. 

3.5 Asked as to when the proposal for establishing a physiotherapy unit 
and strengthening. of temporary hospitalisation ward was sent to the 
Ministry and what was the present position in this regard, the Ministry has 
stated that a proposal for establishing a physiotherapy unit and strengthen-
ing the existing temporary hospitalisation ward was sent to Government of 
India during the year 1988. This was sought in lieu of the sample survey-
cum-assessment unit. Meanwhile Government of India has sanctioned a 
Sample Survey-cum-assessment Unit in order to assess the quantum of 
Leprosy problem in the Territory and subsequently strengthen the Leprosy 
infrastructure. 

21 
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3.6 As regards the .steps being taken to fill up' the remaining posts of 
opthalmo)ogists, it has been stated in a subsequent note that the posts of 
Opthalmologists (Non-CHS Posts) were lying vacant due to non-availability 
of qualified local candidates. Action has been initiated to include these 
posts under the CHS cadre so that qualified candidates can be appointed 
from CHS/Defence Services. 

3.7 The Committee note that diseases like.T.B., leprosy, eye ailments and 
veneral diseases are prevalent in the Island. Although these diseases are nol 
disproportionately higher than in the mainland, the Committee deprecate 
that adequate arrangements for treatment of patients suffering from these 
diseases are not available in the Alldaman & Nicobar . Islands. 

3.8 The Committee note that under National Leprosy Eradication Prog-
rammea proposal for establishing a physiotherapy unit and strengihening 
the existing hospitalisation ward has already been sent to the Ministry. They 
desire that matter should be pursued vigorously so that the proposal is 
cleared and further steps are taken for establishing of physiotherapy unit 
and strengthening of hospitalisation ward. The Committee also desire that 
sample-cum-survey assessment unit should assess urgently the quantum of 
leprosy problem in the Islands under a time-bound programme and take 
adequate steps to strengthen the leprosy treatment infrastructure. 

3.9 The Committee regret to note that the work pertaining to control of 
blindness programme has suffered adversely due to the fact that the 3 posts 
of Opthalmologists were kept vacant since long and only after mUng up of 
one post of opthalmologist from AFMS in 1987 the programme has been 
activated. The Committee are unable to appreciate the existence of 
va~ancies for an unduly long period. The Committee are of the opinion that 
adeqliate steps were not taken to nil up these vacancies from CBS cadre 
earlier and the post remained vacant due to non-availability of qualified 
local candidates. Only now action has been initiated to include these posts 
under the CHS cadre so that qualified candidates can be appointed from 
CBS I Defence services. The Committee desire that more steps should be 
taken with due promotitude so that remaining two posts are tl0ed up 
without any further delay. 

3.10 The Committee also note that an expert team is conductiDg a survey 
in the Andaman & Nicobar Islands for assessing the magnitude of the 
problem of blindness. The Committee desire that the survey should. be 
completed according to a time-bound programme and comprehensive 
measure Including the supply of luflicient quantity of medicines, proper 
medical care etc. be initiated so as to provide adequate treatment to the 
afIlIcted penons as aI80 to prevent the spread of disease in the Islands. 

B. Primary Health Centres 

3.11 There are 11 Primary Health Centres functioning in rural areas. 
From the preliminary material furnished by the Ministry it is seen that as 
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on 31.3.88, in some of the Primary Health Centres only one Doctor was in 
position. Asked (i) whether existing number' of doctors in each of the 
Primary Heal~h Centres/Hospitals was adequate; (ii) what should be the 
strength of doctors in each of Primary Health Centres/Hospitals; and (iii) 
what steps were being laken to aUgment their strength, in reply I the 
Ministry of Home Affairs stated that as on 311311988, 8 Primary Health 
Centres had sanctioned strength of two doctors each and 3 Primary Health 
Centres had sanctioned strength of one doctor each. But due to shortage 
of doctors second doctor could not be provided to every Primary Health, 

. Centre at that moment. However, during 1987-88 strength of doctors has 
'improved and second doctor has been provided to Primary Health Centre. 
At present' 7 Primary Health Centres has been provided with two doctors 
and remaining 4 have' one doctor each. 

3.12 Considering the population. isolation and availability of communica-
tion, a Primary Health Centre with more thari 5 sub-centres under its 
jurisdiction will require services of 3 doctors while a Primary Health 
Centre with less than 5 sub-centres under its jurisdiction will need the 
services of two doctors. Considering the above nclflns action, is being taken 
to provide inputs in the 8th Five Year Plan. 

3.13 All the Primary Centres/Hospitals in the territory have been 
provided minimum one doctor, and Ute movement of ·any one doctor from 
the Primary Health Centres/Hospitals is always ensured with suitable and 
timely substitute in advance. 

3.14 The' Committee' note that the position regarding tbe strength of 
doCtors in each of the 11 Primary Health Centres Is not satisfactory. They 
Dote that as on 31.3.88, 8 Primary Health eentres bad sanctioned strength 
or two doctors· each and 3 Primary Health Centres had sanctioned strength 
or one doctor each. although as per norms there should be at least 2 doctors 
eacb In aU the Primary H~th Centres with less than 5 8ub-centres under 
Ita jurisdktion, and Primary Health Centres with more than 5 sub-centres 
UDder its jurisdiction sheUld have 3 doctors each. 

3.15 The absence of adequate number of doctors causes the hardships and 
agony to the inhabitants of these far.nung Islands and is at a great cost to 
the healtb of their residents. The Committee desire thait urgent steps should 
be taken to nil up tbe posts of doctors in the Primary Health Centres 
without delay. . 

3.16 The Committee further recommend that the strength of doctors in 
the J.lands, particularly in the outlying Islands, should be reviewed so as to-
ensure that the same is adequate in number and specialisalion to provide 
effective medical help to the residents of these Islands. ' 
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C. Strengthening of Civil Hospitals 

3.17 It has been stated in the Preliminary Material that for strengthening 
Civil Hospital at Car Ni~bar, proposal for creation of posts of specialists 
i.e. Medical Specialists, Gynaecologists, Paediatrician, ENT Surgeon was 
made to the Government of India by the Administration for establishment 
of CHC at Rangat. Approval for the creation of posts is still awaited. 

3.18 Asked to indicate the period since when the posts of specialists in 
various Hospitals were lying vacant arid when the proposal for creation of 
these posts was sent to Government for approval and the present position, 
the Ministry has stated that the posts already created and lying vacant are 
as follows:- . 

Date Since When 
Post Vacant 

(8) Surgical Specialist Civil Hospital 7/85 
Car Nicobar 

(b) Medical Specialist Dr. RP Hospital 12178 
Mayabunder 

(c) Jr. Anaesthetist Civil Hospital 6/80 
Car Nicobar 

(d) Jr. Ophthalmolgist -do- 7/84 

The proposal for die creation of other Specialist post of Medical 
Specialist, Gynaecologist, Paediatrician and ENT Surgeon. for Civil Hospi-
tal, Car Nicobar and 4 Specialists for CHC, Rangat have bt:en submitted 
to the Government of India in February, 1987. Sanction is awaited. 

3.19 In a subsequent note the Ministry has stated that proposal regarding 
creation of posts of specialists was sent to the Government of India on 
5.2.87 and the same has been cleared by the Ministry of Health and Family 
Welfare. The Ministry of Finance have raised some queries as communi-
cated vide Ministry of Health & Family Welfare letter dated 21.2.1989. 
The req·uired information has already been furnished vide d.o. letter No. 
13-31 11 88-Plgl 1423 dt. 14.3.89 to Shri R.S. Mathur, Under Secretary, 
Ministry of Health & Family Welfare, Nirman Bhavan, New Delhi. 

3.20 Asked as to how the patients are given medical treatment in the 
absence of specialists in various hospitals, the Ministry has stated ,hat in 
the absence of Specialists the cases are managed by General Duty Doctors. 
The Chief Medical Officer at Car Nicobar has received training in Surgery 
who manages surgical cases. Patients are reffered to G.B. Pant Hospital by 
helicopter in case of emergency. 
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D. Specialised Departments 

3.21 The Committee have been informed that a proposal for opening of 
13 new specialised departments in G.B. Pant Hospital has been submitted 
to Government. 

3.22 Asked as to when the proposal was submi~ed to Government and 
what was its present position, the Ministry has stated that a proposal of 
opening of 13 new Specialised Department. in G.B. P.ant Hospital was 
submitted to Shri P.v. Narasimha Rao, the then Union Minister of Health 
and Family Welfare (vide Lt. Governor's DO letter No. 25-45/87-MPH 
dated 28/11/1987). Since all these Department cannot be opened at one 
time due to the financial constraints and huge infrastructure requirement. 
It is proposed to phase out the upgradation of G.B. Pant Hospital and 
accordingly provision has been made in the year 1989-90 for the 3 
Specialised Departments viz. OrthopaediCs, Neonatology, and Cardiology 
and Government of India have been requested to'· create the post of 
Specialists in the concerned disciplines. The remaining major component of 
the scheme will be included in the 6th Five Year Plan. 

3.23 The Committee are concerned to note that some of· the posts of 
specialists in the hospitals in Andaman " Nkobar Islands are lYing vacant 
since tbe last 5-7 years. The Committee attacb great importance to the . 
provision or proper medical facilities to tbe inbabitantsof these far nung 
Islands and deSire that immediate eft'ective action should be taken to rul up . 
the vacant posts. 

3.24 The Committee also note that the proposal for creation of other posts 
of Medical speclaiist, GynaecOlogist, ENT surgeon. etc. for CivU Hospital, 
Car Nicobar and 4 specialists for CHC, Rampt bas been cleared by the 
MlaIstry of Health " FamUy Welfare and is awaiting clearance from 
MInistry of FInance. The ConuaIttee desire that matter should be pursued 
with the MinJstry of FInance and MlnJstry of Health so lIS to obtain tbelr 
approval expedltJousIy. After the approval, urpat steps should 'be takeD to 
fBI up the posts of special ...... 

3.15 Matter reprdiDJ creation of posts of spedalbts in the 3 specialiled 
departmeDts in G.B. Pant Hospital viz. Orthopaedics, Neonatology " 
CanUology, proposal for wbkh Is awaiting clearance from the Government, 
IbouJd also be cleared expeditiously and further. stepI taken with due 
pI'OIItptltude to ftII up the posts. Since the exIstiag posts of speclaUsts in 
........ hoIpItaI in the Isiaads have Dot been ftDed so far. the creation of 
IDOI'e posts 01 spec:iaIIItI in the near future Is likely to add to the cUflkultleS 
.. repnI to tile fIIUac up of tbae posts. It is, therefore, imperative that the 
A ............... IboaId make some advance pIanniag in tbJs reprd so that 
... only the exiItIaI posts of ...... u. are ftIIed up but also thole likely to 
be I8IIdIoaed are ftDed up without any perceptible delay. They would Uke 
to be appriIed 01 tbe ... takea Ia this direction. 
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E. Medical Officers 

3.26 It has been stated by Andaman & Nicobar Islands administration 
that some of junior medical officers have worked on ad-hoc basis for as 
many as 10 to,14 years. Although the posts of Medical Officers have been 
decadred from the CHS, their services could not.be regularised for want of 
clearan~ from the UPSC. For regularisation of their cases, the matter has' 
been taken up with the UPSC. ' 

3.27 Asked as to when the matter regarding regularisation of ad-hoc 
medical officers was taken with UPSC and what was the final outcome in 
this regar,d. Ministry of Home Affairs stated that the matter regarding 
regularisation of ad-hoc appointment of J.M.O.'s was taken up with the 
Government of India, Ministry of Health and Family Welfare' and 
Chairman UPSC by the Andaman & Nicobar Administration by various 
levels like Secretary (Health), Chief Secretary and finally by Hon'ble Lt. 
Governor. For the first time it was initiated in the. year 1983 vide 
Andaman & Nicobar Administration letter No. 25-15/82-MPH dated 6/61 
1983. . 

The matter also' figured in the discussion of .IDA. However. a. decision 
for regularisation is still awaited. The affected Junior Medical Officers also 
filed a writ in the Central Administrative Tribunal, Calcutta for regularisa-
tion (If their ad-hoc appointment which is still under trial. 
20.32 ' . 

3.28 In a subsequent note furnished by the Andaman and Nicobar 
Administration, it has been stated that the posts of Medical Officers 1 
Junior Medical Officers created for the Andaman and Nicobar Health 

Department were filled from amongst the CHS Officers by appointing 
Doctors on ad-hoc basis in early seventies. Due to the reluctance on the 
part of CHS Officers to take up the posting in these Islands, Ministry' of 
Health and Family Welfare could not fiU up most of the posts of Medical 

. Officers 1 Junior Medical Officers inspite of all effo~s. resulting in large 
vacancies. This forced the Administration to fill up the vacant posts by 
Junior doctors from among the local graduate on ad-hoc basis to manage 
the Health Services. 

3.29 Considering, the inability of Ministry to fiU up the posts' of Medical 
Officers in ,these Islands, the Ministry of' Health' and Family Welfare 
decadred 36 existing posts of Medical Officers (of the CHS Cadre) (vide 
Government of India letter No. A. 11016/41 84-CHS. V dated 7.3.1986). 

, 3.30 At present there are 68 posts of Medical Officers 1 Junior Medical 
Officers under the AIkN Administration which al~ filled mostly by Junior 
Medical Officers on ad-hoc basis. These doctors working on ad-hoc basis 
for a long period man most of ,the peripheral health institutions and 
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constitute the backbone pf the health care programme. The long continued 
ad-hoc appointments, inadequate incentives and lack of opportunities for 
up-dating their knowledge often demoralise and force them to opt out for 
a better job i~ mainland, which, in turn, continues to create a shortage of 
JMO's in the Union Territory. 

3.31 The services of these doctors working· on ad·hoc basis could not be 
regularised since as per the recruitment rules notified by the Administra-
tion (vide Administration Notification No. 105-85 dated 18.10.1985) it 
needs consultation with upse for regularisat~on. 

3.32 In the past, services ,of ad-hoc doctors working in the Islands were 
regularised by upse by holding an interview at Port Blair. In 1978 and 
1982 such interviews were held and services of more, than 25 Junior 
Medical Officers working on ad-hoc, were regularised. In line with the 
ab<>ve precedence, the Administration has taken up the matter with the 
Secretary, upse (Vide its lettor No. 25-191 86-MPH dated 21.4.1988), for 
arranging similar interviews of the 4octors working on ad-hoc basis in the 
Islands for regularisation of their services. The AdIninistration has also 
sent necessary requisition to the upse for filling up of the po~ts of JMOs 
on regular basis and conducting the interviews at Port Blair (vide 
Administration letter No. 25-15/87-MPH dated 5.8.88). The upse h'as 
asked certain information which is beipg furnished. 

3.33 Asked about the steps being taken by the Government to motivate 
,the Doctors to serve in the Islands', the Ministry has stated that provision 
of incentives to doctors for serving in Islands bas been under considera-
tion. matter was also discussed during the recent IDA meeting held Thy at 
car Nicobar on 6.1.1989 and it was agreed in principle to provide 
additional incentives to doctors to serve in tbe Islands. 

3.34 Regarding steps being taken to develop medical profession in the 
Islands so the local inhabitants could become doctors 1 nurses to cater to 
tbe needs of local population, it has been stated that Government of India 
bas earmarked 10 to 12 Medical seats and a number of Nursing Seats for 
the candidates of this territory. Administration nominates local candidates 
against the reserved seats. A local, graduate and Nursing personnel after 
completing their course against the reserved seats serve in the Islands. Full 
requirement of Nursing personnel and a major requirement of Junior 
doctors are met by the Nominations. 

Specialists in various disciplines are not available since the Union 
Territory is dependant upon eHS. For a long term sohltion to the problem 
it is suggested that some post graduate seats should be reserved for local 
candidates. . 

3.JS The CommlUee note that due to the reludance on the part or CBS 
oftken to take up the posting in these Islands, Ministry of Health '" FamJly 
Welfare r.ould DOt ftII up most of the posts or Medical Oft'kers 1 
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Junior Medical Ofticers, thereby resulting in large vacancies. This forced 
the Administration to ftU up the vacant posts by Junior doctors from among 
the local ...... uates on an ad-hoc basis to lII8D8Ie the Health services. At 
present, there are 68 posta of Medical Oftkers I Junior Medical OftIcers 
under the Administration "hidl are ftUeet mosdy by Junior Medical Oft'icers 
on ad hoc basIs~ What is diltressinl is that some of the Junior Medical 
Oftkers have worked on ad hoc basis for as many as 14 years. 

3.36 The Committee also ftnd that despite the fact that the posts of 
Medical Oftkers have been decadred from the CBS, their services hne not 
been ...... ari8ed for want of clearance from the UPSC, although the 
propoaIin this repnI was placed before them 6 years ago i.e. in 1983. The 
Committee ran to undentand as to' why any decision bas not been taken for 
reguIarlsation of these doctors during all these years. 

3.37 The Committee in this connection note that in the past ~rvices of 
some ad hoc doctors workinl in Islands were ...... arised by UPSC by 
holding interviews at Port Blair. IN 1978 and 1982, as a result of such' 
interviews services of l5 ad hoc Junior MedkaI omcers were regularised. 
The Committee ftnd DO reason for not adoptinl similar procedure for 
regularlsation of remain'" ad hoc d~tors. The Committee ftnd that the 
matter for arranainI similar interviews of doctors working on ad hoc ba&ls 
Is stated to have been taken by the A&N Administration with the UPSC. 
The neceuary requisition to the UPSC for ftIllng up tbe posts of JMOs on . 
regular basis and conducting the interviews at Port Blair is also stated to 
have been sent. The Committee desire that the matter may be pursued 
vigorously with the UPSC so that the services of Junior doctors working on 
ad hoc basis are reguIarised expeditiously. The continuance of thae. doctors 
on ad hoc basis without making them regular must be demoraHsing and is 
also indicative of Iackadialsical approach of the Government in dealing with 
this vital Issue. Whatever may be the dlflkulties, these should not have been 
in-.urmountable for being resolved by this dme. 

3.38 The Committee note that some of the other important causes for 
lack of adequate doctors in the A&N Islands are the inadequate incentives 
and lack of opportunities for up-dating their knowledge. The CommiUee 
consider that in the tnterest of speedy development of these Islands, 
Government'should redent their personnel policies and procedures in such 
a way so as to attract the best, and most einclent omcers to these areas. 
They would Uke the Ministry or Health to take' final . decision regardinK, 
liviDa more inceDtlves aad faclUties iIIcludiq exemption froQl income tax 
so that the vacancies of doctors including those of specialists are ftIIed of 
with due expedition. Any delay in the ftUing of the above posts wouid only 
be at the cost of human life and health and nothing couid be more 
precious than human lite. The Committee cannot comprehend wby it is not ' 
possible to give training to doctors servinl in the Islands. 
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III t.d • mutual ndMnp prop'IUlUDe betweell dodIn .rna. ID tile 
....... aad tboIIe In the mainland could be easily apIoncI, to tile ....... 
.. y ...... f1l both the catepries In consuItadoa wIda .. Id.' ............. 
.... Iaatttutes In the couatry. The Committee ...... like tills eo be 
eGIIIIdered expeditiously after taking all the proI .... ~ fIl tile ........ 

F. Registration of PharmllCists 

3.39 In the meetinK of the Home Minister's advisory committee held for 
ADdaman It Nicobar Islands on 11.3.85, it was noted that the proposal of 
the Administration to set up a Pharmacy Council in ADdaman It Nicobar 
Islands to enable trained local pharmacists to get them registered was 
under active consideration in the Ministry of Health and Family Welfare. 

3.40 Asked whether the aforesaid proposal had been cleared by the 
Ministry of Health It Family Welfare and what further steps had been 
taken to set up the Pharmacy Council, the Ministry of Home Affairs has 
stated that the Ministry of Health and Family Welfare (vide confidential 
DO letter No. V. 13011/6/84-PMS dated 19/1/1987) has suggested to the 
Administration to initiate action for the establishment of UT Pharmacy 
Council and open first register for the registration of un-registered 
compounders working under the Andaman & Nicobar Health Department. 
For the establishment of a State Pharmacy Council under section 20 of the 
Pharmacy Act, 1948, it is necessary that the powers of the State 
Government under Pharmacy Act, 1948, are to be delegated to the 
Administrator of the Union Territory of Andaman It Nicobar Islands, for 
which necessary action has already been initiated to obtain the delegation 
of powers to the Lt. Governor. 

3.41 In a subsequent note the Ministry has stated that as already stated 
the Pharmacy Council can be constituted by the State Government under 
Section 20 of the Pharmacy Act, 1948. Since the Administrator of the UT 
of Andaman & Nicobar Islands has not been delegated the powers of the 
State Government, the Government of India were moved to delegate the 
powers. The Government of India, Ministry of Health & Family Welfare, 
has examined the issue in consultation with the Ld. Public Prosecutor of 
the Ministry who commented that no fresh notification would be necessary. 
This issue was again examined by the Administration in consultation with 
the Law Department and held that the Administrator of this UT cannot 
exercise the powers of the State Government under a particular Act unless 
the Act provides so specifically or unless the President delegates the 
powers in favour of the Administrator. The word 'State Government' has 
not been defmed in the Pharmacy Act, 1948. In view of the above, the 
Government of India, Ministry of Health and Family Welfare, has again 
been approached for delegation of the powers of the State Government to 
the Administrator (Lt. Governor) (vide letter No. 21-58/-85-MPH dated 
22.2.89). 
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3.42 The Committee note that the matter of establishment of a Pharmacy 
Council in the Union Territory of Andaman & Nicobar Islands has been 
hanging fire due to non-delegation of powers of tbe State Government to the 
Administrator of Andaman & Nicobar Islands. The Committee also ftnd 
that this issue is under the consideration of tbe Ministry of Health and 
Family Welfare. The Committee desire that an early decision in the matter 
may be taken so that the Pharmacy CouneU may be set up in the Union 
Territory of Andaman & Nicobar Islands without any further delay. 



CHAPTER IV 

SHIPPING AND TRANSPORT 

A. Requirement of Passenger/Cargo Vessels 

4.1 The Committee have been informed that at present, 4 passenger-
cum-cargo ships are plying between the Mainland and these Islands. The 
particulars of these ships are given below:-

Name of vessl 

M. V. Akbar 

M. V. Andamans 
M. V. Harshavardhana 
T. S. S. Nancowdy 

Passenger 
Capacity 

1571 

618 
749 
900 

Cargo carrying capacity 
(in tonnes) 

500-1000 (passenger and 
cargo capacity may vary) 

1150 
1550 
2000 

4.2 M. V. Andaman and TSS Nancowdy are due to replacement. 
During the 7th Five Year Plan, it was proposed to buy three more vessels 
for augmenting shipping service in the Mainland-Island Sector. Till such 
time the new vessels are procured it is proposed to hire two vessels to cope 
up with the demand. 

4.3 The following vessels are deployed for providing inter-Island ship-
ping service:-

Name of the vessel 

MV 'Sentinel' 
MY Onge 
MY Chowra 
TSS Yerewa 

Cargo 
capacity 

(in tonnes) 

200 
85 

200 
85 

Passenger capacity 

300 
204 
300 
209 

4.4 Besides, there are two small cargo vessels viz. MV Teressa and MV 
Kondo) of 40 tonnes capacity each, which are carrying supplies to outlying 
Island. During the 7th Five Year Plan, it was proposed to buy various type 
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of cargo and passenger vessels. Orders for 22 inter-Island vessels have 
already been placed on various shipyards. Till such time new vessels are 
procured to cope up with the demand. it is proposed to hire one vessel for 
inter-Island service. 

4.5 It has also been stated that the total capacities of aU the ships which 
are in operation in the Islands are not adequate to meet the requirements 
of the people of Andaman & Nicobar Islands. The Committee have been 
informed that a decision has already been taken for acquisition of three 
new ships to meet the demands of passenger traffic on the Mainland-
Islands sector and provision of Rs.9O crores has been made in the 7th Plan 
for acquisition of three new ships for Andaman &: Nicobar Islands. 

4.6 Asked as to when the decision regarding the acquisition of these 
ships was taken and what steps have been taken to acquire these ships, the 
Committee have been informed that the ships have not been acquired as 
yet. The acquisition of 3 passenger-cum-cargo vessels having a capacity of 
1200 passengers and 1500 MT cargo each was recommended by the 
Working Group constituted by Government of India to work out the 
shipping requirements of this territory during VIIth Five Year Plan in its 
final report submitted to the Government of India on 15.9.1986. Sanction 
of the President of India to the acquisition of passenger-cum cargo ships by 
the Administration was accorded by the Ministry of Sudace Transport 
(vide their letter No. SS 114012/S/86-ST II dated 17.9.1987 for 2 vessels 
and letter No. SS/14012/5/86-SY II(Vol.II) dated 18.8.1988 for the 3rd 
vessel.) Orders for construction of 2 vessels were placed by SCIon Mis. 
Centromor Peland on 12.11.1987 and the order for the 3rd vessel was 
placed OD 18.8.1988 on the said firm. The delivery schedule of these 
vessels is as under:-

1st vessel within 24 months from the date of 

2nd vessel 

lrd vessel 

contract becoming effective i.t. in Nov. 
1989. 
Four months after the delivery of 1st 
vessel. i.e. in March. 1990. 
31.12.1992 

The SCI is responsible for supervising the construction of these 3 
pusenger-cum-cargo vessels and no difficulties have so far been 9rougbt to 
the notice of the Administration by SCI in the matter of construction I 
acquisition etc. of these vessels. 

Of the 3 plllenger-cum-cargo vessels mentioned above 2 are in 
replacaaMDt of T.S.S. Nancowdy and M.V. Andamaas and 3rd one is an 
additional vessel. The ~nger traffic on the Mainland-Island sector has 
been affacted very badly due to:-
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(i)Withdrawal of T.S.S Nanrowry form service in July 1988. 

(ii) Increased. non~ration state of !lge old vessel M.V. Andamans. 

(iii) Withdrawal of MV Akbar from Andaman service for meeting the 
requirements of Ha; as well as defence requirements. In order to 
meet the passenger requirement for mainland Island sector , the 
Govt. of India have chartered MV Najd-II and MV Najd-III with a 
capacity of 767 passengers in each vessel. This has considerably 
eased the pressure on Mainland-Island passenger traffic. 

(iv) MV Najd-II and MV Najd-III a have already been chartered for 
Mainland-IslandS traffic. In addition, MV Ramanujam has also been 
chartered for inter-Island traffic. 

4.7 The Committee note that the present passenger/cargo capacities of 
ships operating in Andaman &. Nicobar Islands are not adequate to meet 
their requirements. At present four passenger-cum-cargo ships are plying 
between Mainland and Andaman &. Nicobar Islands. To meet the demand 
of passenger/cargo traffic between Mainland-Island sector, a proposal to 
buy three vessels was contemplated during the 7th Five Year Plan. The 
Committee. however, find that as per the schedule of construction of 
ve')sels they will be ready by November. 1989, March, 1990 and December 
1992 only. The Committee find that the passenger traffic on the Mainland-
Islands sector has been affected very badly due to withdrawal of vessels 
TSS Nancowry from aenice in July, 1988 and non-operational state of 
another vessel viz MV ADdaman. The situation has also deteriorated due 
to withdrawal of MY Akbar from Andaman service for meeting the 
requirements of Haz pilpims and defence. Although this situation has 
eased considerably by hiring two chartered 'leSsels for Islands-Mainlands 
services and one vessel. for iDter-lsland service, the Committee feel that the 
situation cannot improve unless the· vessels, which are under construction, 
are constructed as per their tdIedu.le. The Committee, therefore, would 
like the shipping Corporation of India, which is responsible for the 
construction of these vessels, to ensure their· timely construction. 

4.8 The Committee would also like the S.C.I. to make an auessment of 
the total requiremeat:l of paaenger/carao vessels for the people of 
Andaman It Nirobar.1tdaBda and initiate nec:eaary stept for tbeir procure-
ment and subsequent deploymcllt under a time-bound programme. While 
working out these reqairemcDts. the future expansion of tourist traffic to 
the Island should aIIo be __ into ac:coant. 

B.. Pret.wI.tMI of f'fIat;""" /Wry Vend 

4.9 From die 7Ih ,.. docnlMm for AncIaJMII &.t Nicbobar Islands, it'is 
noted tbat 3 pi" mp-caaa-SO tDIIDe CII'JO WIlds were under COIIItIac:tion 
with MIs. Cleback Boat Co. (Pvt.) Ltd .• Calcutta durina 6th Five Year 
Plan period. Tbird .. of one vweel and 2nd stqes of remaining 2 
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vessels were completed during 6th Five Year Plan. A target was laid for 
completion of the remaining work of all the vessels during the 7th Plan 
period. . ' . 

4.10 A~ked to state the reasons due to which the construction of vessels 
could not be completed during the 6th Five Year Plan period, the Ministry 
has stated ihat the construction of new vessels could not be completed in 
the Sixth Five Years Plan due to delays on the part of the Shipyard and 
financial constraints experienced by the Yard. 

4.11 It is also noted from the Plan document that during first 3 years of 
7th Five Year Plan period the actual progress in regard to the completion 
of remaining work of 3 vessels was nil. The actual expenditure to be 
incurred out of an earmarked outlay of Rs. 202 lakhs was also nil during 
this period. 

4.12 Asked to give the reasons for non-utilisation of allocations, the 
Ministry has stated that in view of the near bankruptcy from the legal 
angle. the shipyard is now unable to progress any further with the 
construction of the vessels. After due consideration at all levels, the 
Government of India. Ministry of Home Affairs. has now decided that 
DGS8LD may progress action onJy to get the second vessel completed at 
some other yards and the matter may be treated as closed as regards the 
third and fourth vessel since those vessels cannot be constructed and 
delivered by the shipyard. Since the Shipyard has not progressed any 
further in the construction of these vessels, the funds earmarked for these 
purposes have not been utilised. 

4.13 Asked about the completion of remaining stages of 3 vessels. the 
Ministry has stated that the remaining stages of vessels have not been 
completed as yet. DGS&D has been requested by the Ministry to study the 
possibility of completing the 2nd vessel at some other place and to initiate 
legal proceedings against the Shipyard to recover the stage payments 
already made by the Administration/DGS&D. 

4.14 In a subsequent note it has been stated that Administration has 
already accorded approval to DGS&D for treating the remaining two 
vessels as written off/cancelled and withdrawn from Administration's 
indent and to take action to recover the amount paid so far from the firm 
concerned as per the contractual provisions. As regards the vessel on 
which 80% work has been completed. the Administration has requested 
DGS&D to take over the vessel from MIs. Oeback Boats Co. (Pvt.) Ltd., 
Calcutta, and to get the tame completed by any other Sbipbuilding firm. 

4.15 The Committee are c:onstrained to note that tbe work of construc-
tion of 3 ',p..ellFr-cum-SO tmmes cargo vessels by MIs. Oeback Boats Co. 
(Pvt.) Ltd .• Calcutta could not be completed during the 6th Five Year Plan 
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period due to delays on the part of the Shipyard and financial constraints 
experienced by the Yard. What is more agonising is that no progress in the 
construction work took place in the first three years of the Seventh Five 
Year Plan. 

4.16 The Committee deplore the ineff~veness of the Aodaman & 
Nichobar Administration in the matter of pursuing tbe question of 
construction. of passenger-cwn-cargo vessels, inadequacy of which is 
causing considerable hardships to the people of Andarnan & Nicbobar 
Islands. The Committee note tbat of late it has been decided that the 
DGS&D may progress action only to get the second vessel completed by 
some other yard and the matter may be treated as closed as regards the 
third & fourth vessel'i. 

4.17 The Committee are unable to comprehend as to why at the outset it 
was not ensured whether the ~hipyard to whom the work of construction 
of ships was entrusted was or not. in a position to construct the ships. 
When the work of construction of vessels was not completed within the 6th 
Five Year Plan. the matter should have been pursued with the shipyard so 
that the work could have been entrusted to another shipyard in the 
beginning of 7th Five Year Plan itself. The Committee would like that all 
these issues be examined in-depth and adequate action taken to safeguard 
the financial interests of the Government. The C9nunittee also desire that 
the work of construction of remaining stages of the 2nd vessel on which 
80% work has been completed should be entrusted to another shipyard at 
~he earliest and the progress be watched regularly to avoid any further 
delay. 

C. Shipping service between Port Blair &: ViZQ8 

4.18 To a question by the Committee about the shipping facilities from 
Port Blair to Vizag, a representative of Ministry of Surface Transport 
informed the Committee during evidence:-

"As the Hon. Chairman is aware. the actual scheduling of the ships 
as also the routing is decided in consuJtation with the Andamans 
Administration. Now the Chairman is also aware of the tight 
paucity of shipping services and the routing from Calcutta or 
Madras is alternately done on a seven or tcn days basis. In terms of 
the destination' of the outsiders and facilities, Administration is, 
even once in three months. asking for direct sailing, if that is 
possible in the present circumstances. When the three new vessels 
which bave been ordered for acquisition aud are presently under 
construction in the foreign shipyards come, from 1990 and 1991 the 
position is likely to improve. Those vessels are of higher capacity 
and they wiu be capable of taking more people. And then it will 
also be possible to have a direct sailing from Port Blair to Vizag. 



36 

But in the immediate future it will not be possible to accommodate the 
request of the Administration." 

4.19 Asked further whether it could be possible to re-adjust the schedule 
of ships going to Madras as Cak:utta so that they could go to Vizag 
directly, the representative r of Ministry of Surface Transport stated: 

"The minimum requirement is that when eitber of the ships to go to 
Calcutta or Madras they go vill. Vizag 0ACe. But this is a matter to 
be decided basicaUy by the Administration. OJ 

In this regard, the Chief Secretary ~ & Nicobar Islands 
supplemented :-

.. As far as the Administration is concerned it is much more for 
Madras, that is, the passenger traffic as well as cargo is much more 
between Madras and Port Blair but not to Calcutta. Between Port 
Blair and Vizag the requirement is on a much lower side." 

4.20 Pointing out that people from Vizag were forced to go via Madras 
or Calcutta due to non-availability of direct ship between Port Blair & 
Vizag, the Committee suge:sted tbat the shipping schedule should be 
announc::ed one montb in advaJK:e. In reply, the repracntative of Ministry 
of Surface Transport stated:-

"I do appreciate the suggestion made by the bon. Member that if 
the schedule had been announced well in time, then many people 
who are going to Vizag via Madras or Cakutta would be willing to 
go directly to Vizag. It is because of paucity of ships, we could not 
operate. It is a question of optimising abc movement of the 
vessels. " 

4.21 The Committee were also informed that at present frequency of 
ships from Port Blair to Calcutta and Port Blair to Madras was 3 times a 
month. 

4.22 Pointing out.when there are three trips to Madras in a month, at 
least once a month a trip should also be for Vizag. In reply, the Additional 
Secretary. Ministry of Home Affain, stated;-

"The basic problem is resource cxmstraiDt. We shall take up this 
matter with the Pradesh Council. They are the representatives of 
the people. They represent all 1Cdi0lll of the people." 

".13 TIle Committee .... tMt ... to 1.1 a' • tilly 01 cUrect ship 
..-vIce between Port BlaIr " V .... , the ...... ttl V ....... rwc:ect to 10 to 
Port BlaIr .. Calcutta 01' MMrM. The Cain I deIIre tItat Andaman 
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&. Nicobar Administration shopld assess the quantum or passenger/l'8rgo 
tramc between Port Blair and Vizag and on that basic consider the 
feasibility of introducing a direct ship service between Port Blair & Vizag, 
at Icast once in a month. Alternatively the present schedule of ships going to 
Madras and Calcutta could be rescheduled so as to at least provide one trip 
to V1zag during a month. It is also desirable that a survey may be 
conducted of passen~ers going to Vizag from Port Blair with a view to 
augmenting the ship neet to provide for a more frequent and regular servite 
between ViZilg and the Islands and vice versa. The matter regarding 
diversion of ships to Vizag should also be taken up with the Pradesh 
Coundl as was promised during evidence. 

I 

D. Shipping Corporation for Andaman & Nicobar blands 

4.24 It has been stated in the 7th Plan document that during 1988-89 
project report on setting up of a Shipping Corporation for Andaman & 
Nicobar Islands will be prepared and on the basis of same. action for 
setting up of Shipping Corporation will be taken. Further study works for 
integration of transportation system will be done. fechno-economic study 
for the containersiation programme will be done. An outlay of Rs. 6 lakhs 
has also been earmarked for 1988-89. 

4.25 Asked whether the project report on setting up of a Shiping 
Corporation for Andaman & Nicobar Islands has been prepared. and what 
action has been taken for the setting up of the Corporation, the Ministry 
has stated that the Techno-Economic Feasibility Report for setting up 
Shipping Corporation. for Andaman & Nicobar Islands is in the final 
stages by the consultancy firm Mis WEBCON. The final report is expected 
to be received by early Feb. 1989. On receipt of the same, the same will 
be forwarded to the Government of India (Ministry of Surface Transport) 
for approval and executing the schemes. 

4.26 In a subsequent note. the Committee have been informed that the 
report has been submitted to the Administration on 28th January. 1981}. 
The study has highlighted need of forming Andaman & Nicobar Islands 
Shipping Corporation. The proposed Shipping Corporation is economically 
viable. socially beneficial and deserve financial. technical and other support 
from the Government for its early and smooth implementation. The report 
has been scrutinized by the Administration and forwarded to the Govt. of 
India for their approval vide the Administration's Jetter No. 9-1I87-TR 
dated 8-3-1989. The study was entrusted to the above organisation on 23rd 
June, 1987. 
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4.27 The Comlhittee note that final report by the consultancy firm Mis. 
WEBCON, Calcutta regarding estab~shment ,of Shipping Corporation for 
Andaman & Nicobar Islands has been submitted to the Andaman & 
Nicobar Administration on 18.1.89 and it bas been forwarded on March 8, 
1989 by the Administration to the Government of India for their approval. 
The ,Committee desire that the Government should accord Its approval 'to 
the report urgently 10 that, the Shipping Corporation for Andaman & 
Nicobar Islands is set up expeditiously. 

E. Great Andaman Trunk Road 

4.28 It has been stated that as at the end of Sixth Plan, 258kms .. of the 
proposed Great Andaman Trunk Road had been constructed. The remain-
ing work will be completed during the Seventh Five Year Plan. Once 
completed the Great Andaman Trunk, Road will provide, means of 
communication by road rather than by sea. The work in North Aridaman 
will be taken up on receipt of environmental clearance from the Govern-
ment of India. 

4.29 It is noted from the Preliminary material that due to delay in ' 
~ getting the clearance of Government of India to take up the construction 

of Andaman Trunk Road beyond 87 kms. in South Andaman (due to 
shortage of material and machinary). as against the target of construction 
of 124.5 kms. of road during 6th Five Year Plan only 72.12 kms. of road 
could be constructed. 

4.30 Asked to explain the reasons. for delay in getting the clearance of 
Government for construction of road beyond 87 kms. in South Andaman 
during 6th Plan, the Ministryh~s stated that during the Fifth Five Year 
Plan, it was decided that the constru,ction of the Andaman Trunk Road 
beyond 87 km. passing through the tribal reserved areas for the primitive 
'Jarawa' tribe should be suspended. The Govt. of IndJa constituted a 
Coinmittee in 1980 to go into all issues connected with restarting of the 

I work. The Committee submitted a report in November 1980 recommend-
ing the restarting of the work. However, another High Powered Com-
mittee consisting of anthropologists was set up in response to the 
representations received during the visit of the Hon'ble Prime Minister to 
the Andaman & Nicobar Islands in March, 1983. The Committee was 
called upon, to make an in-depth study of the likely effects of the 
resumption of road in Jarawa area. The Committee finally submitted its 
report in July, 1983 suggesting certain alternate alignments for the roads 
and increasing the areas reserved for the Jarawas. The recommendations of 
the Committee were examined by the Govt. of India and resumption of 
work beyond 87 km. was approved in July. 1983. The construction was 
taken up in the last year of Sixth Five Year Plan.' The, stretch of Andaman 
Trunk Road in South Andaman Islands has now been completed except 
for the construction of a major bridge over it palla which is expected 



39 

to be' completed during 1989-90. 

4.31 The targets and achievements with regard to the construction of 
rural roads during each of the years in the 7th Plan are stated to be as 
follows:-

Year Targets (Km.) Achievements (Km.) 

1985--86 10.5 10.5 
1986-87 15.0 15.0 
1987-88 13.5 12.0 
19R8-89 7.0 7.0 (anticipated) 

4.32 The targets and achievements with regards to Andaman trunk road 
are stated to be. follows:-

Year 

-1985-86 
1986·87 
1987-88 
1988-89 

Targets (Km.) 

15 
11 
14 
14 . 

Achievements (Km.) 

20 
9 

10 
8 ,(anticipated) 

Environmental clearance for taking up work for the construction of 
Andaman trunk road in North Andaman is awaited from the Ministry at 
Environment & Forests. Similarly. forestry c1earanceis needed in case of 
some rural roads. 

4.33 Asked about the rea.qons for not getting the environmental 
clearance, a representative of Ministry of Environment & Forests stated 
during' evidence: 

. "We have already written to the Andaman & Nicobar Adminis-
tration. If we have to have an appnsal to be done, we need 

. certain' basic. information which has to be provided. In some 
cases it is ,so scanty that one cannot really do it". 

4.34 Asked as to when the matter regarding environmental clearance for 
taking up work for the construction of Andaman Trunk Road (A.T.R.) in 
North Andaman. placed before the Ministry of Environment and Forests 
and what was the present position in this regard, the Ministry of Home 
Affai1'5 in subsequent note has stated that the matter regarding Environ-
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mental clearance for A.T.R. in North Andaman was forwarded by the 
Administration to the Govt. of India, Ministry of Environment and Forests 
in May. 19S8 alongwith sketch map and Index Plan showing the alignment 
at the road and all other information prescribed by the Govt. of India in 
their proforma. 

Shri Dilip K. Biswas, Adviser in the Ministry of Environment and 
Forests, requested the Administration' to submit additional information in a 
new proforma. for getting' clearance from environmental angle for the 
construction of this road. The Administration informed the Ministry that 
no such clearance is necessary in the case of construction of A.T. Road. 
However, to aVdid delay. the proforma sent by Shri Dilip K. Biswas has 
also been filled up and submitted to the Ministry (vide C.E:'s letter No. 
WS/3-1 (2)/NA/CE/89/866 dated 21.2.1989). 

4.35 As regards the steps taken to overcome the shortage of material 
and machinery, the Ministry has stated that some of the machineries such 
as bulldozers and trucks which require replacement have been replaced 
during the last year of Sixth Five Year Plan. Further. additional 
machineries have also been procured in a phased manner to cope with the 
construction load. Additional requirement of machineries is belOg assessed 
llnd will be projected in the 8th Five Year Plan also. As for materials, it is 
to be noted that stone for construction of roads is availdble only in a few 
locations. These have to be carried and transported to other Islands for 
road construction. Explosives have to be transported from main land to the 
Islands for undertaking quarry operation. Bitumen has to be transported 
from the refineries on the main land to Port Blair and to the' other Islands. 
The position of availability of bitumen which has been affected by power 
cut in the produCtion units has since improved. The carriage of materials 
hy ships both in the main land and Islands sector and the inter-Island 
sector can be improved with the improvement in availability of a shipping 
space. Steps have been taken to augment shipping space in both sectors. 
The matter has also been brought to the notice of the Island Development 
Authority. 

4.36 The Committee regret to note that only 72.12 kms. of Andaman 
Trunk Road in South Andaman. as against the target of construction of 
124.5 kms., were Completed during 6th Plan period. due to delay in getting 
the enviornmental clearance of Government to· take up the construction 
work as also due to shortage of material and machinery. 

4.37 Tbe Committee fail to understand as to why the work of construe:-
lion of this road beyond 87 kms. was not resumed immediately after its 
8pp,r(ival by the High Powered Committee of Anthropologists in July, 1983 
and why tile COn.40truCtion work was taken up in tbe last year of 6th Five 
Year Plan only. They would like that the reuons for delay .may be 
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examined and appropriate action taken against those found responsible for 
the dehly. The Committee also note that the position in regard to 
construction of Andaman Trunk Road is also not better during the Seventh 
Five Year Plan as there ha~e been shortfall 4n the. achievement of targets ·in 
the years 1986-87, 1987·88 and 1988·89. 

4.38 The Committee further note that as the enfiornmental clearance for 
taking up work for the construction of Andaman Trunk "Road in North 
Andaman is still awaited from the Ministry of Environment & Forests, the 
work for constructing the road has not been taken up. The Committee are 
constrained to note that although the matter regarding e.nviommental 
clearance for Andaman Trunk Road in North Andaman was forwarded by 
the Administration to the Ministry of Environment & I'orest~ in May, 1988, 
it has not been cleared as yet. It has led to further delay in the construction 
of the road. The Committee desire' that the matter should be sorted out 
between the Administration and Ministry of Environment and Forests so 
that clearance be given without any further delay. The work of construction 
of road in North Andaman should be started immediately after the receipt 
of environmental clearance. 

4.39 The Committee also find that besides de~ay in getting environmental 
clearance, another reason for non-achievement of set tragets as far as 
construction of Andaman Trunk Road is concerned, has been the shortage 
of material and machinery.' The additioRalrequirement of machinery .should 
be assessed and appropriate measures taken for their procurement. Urgent 
steps should also be taken for the augmentation or shipping space in the 
mainland island sector and inter·island sector. 

4.40 The Committee would stress that in view of the coru.iraint of 
re!oources, priorities for road construction should be most carefully drawn 
up and executed so as to get optimum returns on the capital invested and 
the objectives of better means of communication tor trade, industry etc.' are 
achieved expeditiously. The Committee would like to he apprised of concrete' 
action laken in this regard. 

F. Purchase of hu.ses 

4.41 It is noted from the preliminary material that during the 6th Five 
Year Plan 34 buses were purchased as against the target of 60 buses. It has 
also been stated that body construction of 24 buses is in progress in 
mainland. Owing totimelag in finalising contract with liuitable firm in 
mainland and delivery of chassis to the firm by supplier on whom DGS&D 
had placed orders, buses could not be purchased. The Committee have 
been informed that facility to bu.ild body for buses is also available locally. 

4.42 Asked to give the reasons for delay ·in the delivery of chassis to the 
firm by the suppliers on whom DGS& 0 had placed orders and to state the 
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act jon taken against the suppliers for causing delay. the· Ministry has stated 
.that the Administration purchases the chassis through OOS&O. The 
infon:nation regarding delay in the delivery of chassis. will be available with 
OGS&O authorities. . . 

'4.43 Asked whether the Aridaman & Nicobar Administration took up 
the. matter' with the DGS&D regarding delay in supply of chassis through 
them. the Ministry of Home Affairs in a subsequent note, has stated that 
the supply orders for th.e bus chassis are directly placed on the Telco who 
is: the rate contract holder of DGS&O supplies in respect of these chassis. i Thereafter. quotatioris are invit~d by floating tenders giving sufficient' time 
in the mainland and news papers and as well as local newspapers for 
construction of bus bodies. On receipt of tenders. the process of scrutiny 
of tenders .and its finalisation and agreement with the firm t<t~es consider-
able time as it requires consultation with Finance and Law departments. 
After' finalisation/.acceptance of quotations andexecwion of agreement. 
the name of interim consignee is intimated to Telco for handing over the 
chassis. After receipt. of chassis by the interim consignee, the firm submits 
bills, being 98% of cost of chassis. to the DGS&D for making payn:aent to 
the firm. Thereafter, ,the DGS&D makes the payment to the' firm and 
sends the debit to us for adjustment: The' OGS.&Dtak.es very long time for 
raising the debit against the.PAO. Port Blair and as a result of which delay 
occurs sometime' for booking of expenditure.,. 

4.44 'To a question as to why the contract for body construction of buses 
was given to a firm in mainland when' the faCility to built body was 
available locally~ the Ministry has stated that though Central Island Water 
Transport Corporation Ltd. (a public sector undertaking) .has undertaken 
the repair of bus chassis in a limited way pending development of facilities 
in the new dry dock for which they had been engaged. Their capacity to 
undertake building bus bodies' of new chassis was very' limited. Moreover, 
according to the financial rul~s, the work' of bOdy building of cha~sis had to 
be awarded to the bestadvaritage of the Govt. 'irrespective of loclltion of 
the body building firm whether it· is on the mainland or on the islands. 

G. Transport Service 

4.45 As regards the adequacy .ofpreSent ,fleet. strength of the State 
Transport Service. steps taken to augmenttheirstrength and assessment. if 
any, made. in reprd to the total' requirement of fleet strength of State 
Transport Service to meet the requirement of ~ople of A~an& 

. Nicobar Islands, it has been stat.ed that present fleet strengtfi (8~; on the 
road and, 34 off the road) of the buses of State Transptirt S~iee is 
inadequate .. It was envisaged~bat 100 more buses will be. ~cu~e~ durin.g 
7th Five Year Plan for operatIon by State Transport Servl~e: ·Thls target IS 

likely to. be achieved in full.' The Master Plan for transport system in the 
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Andaman & NicQbar Islands prepared by Shri ~,S.Srinivasan ,has been 
approved by the I.D.A. for implementation. An assessment has been made, 
of the total requirement of the fleet strength in the future also. The 
following augmentation of the fleet strength' has been reCQmmended:-

, ' , 

Years 

1991 
2001 
2011 

No. pi additional buses 

24 
44 
71 

,4.46 Regarding tbe target fixed for purchase of buses during 7th Five 
Ye'ar Plan and" the actual 'achievement. the Ministry bas stated that the 
total target for the 7th Plan Period' was 100 agai~st wbtch the achievement 
has been 62. ' 

4.47 When asked about the reasons' for shortfall in the achievement of 
target. ,the Ministry has furnished the details of buses which were to be 
purchased during the 7th Five Year Plan. as indicated below:-

Year Targets Achieve-
ment 

1985-86 12 12 

1986-87 18 18 

1987-88 12 12 

1988-89 20 20 

1989-90 39 ' 

Remarks 

Under investigation by CBI at Patna. 

Body construction completed by CIwrC. 

Underbody construction by MIs Mactool 
Industries. Lucknow. 

Quotation accepted and chassis being deli-
vered to CIWTC after execution of agree-
ment. 

These will be purchased after 1st April, 
1989. From the above statement it may be 
seen that there may not be any short fall 
in the achievement of target fixed for 
purchase of bus chassis during 7th Five 
Year Plan. 
However. procurement of bus chassis and 
that the construction of bus bodies cannot 
be compared. as there are no firms regis-
tered with DGS&D on rate contract basis 
for construction of, bus bodies. As such, 
the lengthy procedure has to be folJow~d 
for undertaking construction of bus bodies 
as already explained above. 
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4.48 The Committee note that for the 34 buses purchased during 6th Five 
Year Plan there was delay in the supply of chassis by TELCO on whom 
Directorate-General of Supplies & Disposals had placed orders which 
consequently delayed the construction of bodies of buses by the firm. The 
information regarding delay in the delivery of chassis is slated to be 
available with the DGS&D. The Committee are of the opinion that the 
matter should be probed further in consultation with the DGS&D so as to 
see whether any damages coUld be levied against TELCO for delay In 
delivery of chassis which ultimately delayed the construction of bodies of 
buses. While finalising such contracts in future also it has to be ensured that 
the financial interests of the Govt. are properly secured. 

4.49 The Committee have been informed that the case of 12 buses 
procured during 1985-86 is under investigation by CBI at Patna. They 
would like to be apprised of the causes of investigation and the actual 
position in this regard. 

4.50 The Committee further note that 18 buses which were targeted for 
achievement during 1986-87 are stated to have been completed only 
recently. The Committee would like to know the reasons for undue delay in 
completion of the work of construction of the bus bodies. The CommittCt' 
also find that work of fabrication of 12 bus bodies which was given to a 
private agency in Lucknow is yet to be completed. The Committee are of 
the opinion that delay in the building of bus bodies is due to lack of 
adequate monitoring by the administration. The Committee desire that the 
progress of work of fabrication of bodies should be reviewed at regular 
intervals and it should be ensured that the work is finished as per schedule. 

4.51 The Committee have observed that at present there are no firms 
registered with DGS&D on rate contract basis for construction of bus bodies 
which has resulted in the delay in fabrication of bus-bodies. The Committee 
'desire that the matter may be taken up with DGS&D to initiate necessary 
action for regularisation of firms with them on rate contract basis for 
construction of bus bodies. 



CHAPTER V 

TOURISM 

A. Development of Tourism 

5.1 About the steps being taken for development of tourism in A & N 
Islands during his evidence before the Committee, Additional Director-
General, in the Ministry of Civil Aviation and Tourism stated:-

"As far as tourism development in the Island is concerned, the matter is 
receiving attention of the Island Development Authority. It has already 
been pointed out that there is an optimum size of tourist arrivals to the 
Islands in the Union Territories ... As far as tourism in the .island is 
concerned, right now there is shortage of water and electricity and they 
have said that we should not have any additional influx into Port Blair 
and we should not encourage them. There are a number of islands 
where new constructions have been taken up, where there are water and 
electricity. Those islands have been developed for tourism." 

5.2 Asked about the measures taken to remove the shortage of drinking 
water and electricity, the Chief secretary of A&N Islands stated during 
evidence:-

"For augmentation of water ~pply, we have taken up Li.e scheme for 
raising the dam height by a few metres and by 1990 or !k our supply to 
Port Blair will become double. We are adopting other methods also to 
double the water supply by the end of 1990." 

5.3 In a subsequent note, the Minisry has stated that Port Blair the HQ 
is the only Municipal Town in Andaman and Nicobar Islands. At present 
its water supply needs are met from Dhanikhari Reservoir which supplies 
18 lakhs gallons per day including the Defence requirements of 2.5 lakhs 
gallons per day and I lakh Gallon each for ships and industries. 

But the demand for water supply in Port· Blair has steadily increased 
over the years in the recent years and the existing supply is found 
inadequate. It has, therefore,· been propOsed to augment the storage 
capacity of the Dhanikhari Dam to 40 lakhs gallon per day by providing 3 
more bigh ptes over the spillway of Dhanikhari Dam. The proposal also 
envisages c:oostruction of additional Raw Water Main, treatment unit of 15 
lakh gailons· per day. Sanction to the project was accorded by the 
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Government of India for Rs. 385.00 lakhs. To begin with, laying of parallel 
raw water main has been completed. Construction of additional treatment 
unit is being taken up by th~ CPWD. The Tamil Nadu PWDauthorities 
have visited the site recently and have agreed to take up the erection of 
gates over spill way. On completion of the project, the quantity of water 
will be shared in the ratio of 2: 1 by the Civilian and the Defence 
establishment i.e. 26.66 lakh Gallons for the Civilian population and 13.34 
lakh Gallons per day for the Defence. The cost of the project will also be 
shared in the same ratio bytbe Local Administration and Defence. During 
the Seventh Five Year Plan,and outlay of Rs. 408 lakhs has provided for 
Urban Water Supply. The scheme as a whole is expeoted to be completed 
by the end of 1990. The approved cost of the project is Rs. 385 lakhs· 
which needs to be revised. 

B. Promotion of Tourism 

5.4 Asked about the plans for encouraging tourists belonging to nuudle 
classaild arrangements being made for lodging of such tourists, the 
Ministry of Home Affairs has stated' that as matter of policy the working 
group has recommended that considering the constraints imposed by the 
environment and the limited capacity of the territory, mass tourism is not 
to be promoted. However, to cater to the existing traffic of middle class 
tourists certain steps have been intiated by way of constructing suitable 
lodging space like Yatri Niwas Complex at ,Port Blair and Havelock. 

5.5 Asked about the constraints imposed regarding environment and 
steps taken to remove them, the Ministry of Home Affairs, in a 
subsequent nQte, has stated that the following are the constraints for 
construction of any structure in these islands; According to the guidelines 
of the Ministry of Environment and Forests, no structure can be put up 
within 500 metres of high water mark. In case this' becomes necessary, 
these cases may have to be forwarded to the Ministry of Environment for 
obtaining clearance accompanied by environment management plan. 
Though the Government of India was requested to relax the above 
provision, the proposal has not been approved and individual cases may 
have to be referred for clearance which will be cleared by them based on 
merits. . 

For promotion of Tourism in A&N Islands the Administration is making 
constant efforts to get environmental clearance in establishing Yatri Niwasl. 
Hotels. 

5.6 On the aspect of promotion of mass tourism, Additional Director-
General in Ministry of Civil Aviation and Tourism stated during evidence:-

"With regard to domestic tourism, our approacb is to cater to the needs 
of the middle and lower class people and in pursuance of this objective, 
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Government pi India provides assistance to the State Governments as also 
motivates the private sector to come forward in this direction. We have a 
scheme of construction of Yatri Niwas with a traffic of Rs. 5 to Rs. 25 per 
day single bed and Rs. 60 per day for double bed. The capital cost is being 
made by the Central Government and we are requesting the State 
Governments to provide loan for this. That is the overall policy. As far as 
Lakshadweep and Andamans and Nicobar are concerned. there is the 
problem of transport at Lakshadweep and that is true to a certain extent 
for Andamans also. There is difficulty of augmenting that further~ 
Otherwise. we are committed to promotion of tourism for everybody." 

5.7 Subsequently, Additional Secretary, Ministry of Home Affairs 
clarified:-

"Because of high cost of reaching these islands, anticipation is that mass 
tourists may not prefer this destination. Therefore. to create infrastruc~ 
ture for mass tourism may not be that advantageous. It is better to 
utilise the resources for such tourists as are likely to visit the place. But 
the Yatri Niw8S scheme is going on." 

Asked whether the experts do not want mass tourism to be promoted; 
the Additionai Secretary. stated:-

"In entirety. the purport of the whole thing is that since they would not 
be coming, therefore. it was not to be promoted. Yatri Niwas is being 
Constructed to cater to the small number of tourists. but other 
Government resources will be utilised more for such tourists. who are 
likely to come. This is slightly out of context." 

5.8 Asked further as to how the· needs of middle class tourists are 
proposed to be met. the Ministry in a subsequent note has stated that the 
Government and private accommodation is· available at Port Blair with 
capacity of about 750 beds which includes AC and Non~AC accommoda-
tion. The Government accommodation being 159 beds and private . 
. accommodation being 594 beds. The tourism Department of the AdmiQist-
ration has already initiated action to get more accommodation by con-
structing Yatri Niwas of 52 beds capacity at Doodhline which is nearing 
completion. One Yatri Niwas of 60 beds at Havelock will be started very 
soon. By constructing 60 Beds tourist accommodation at Delanipur the 
accommodation for middle .class tourists will be solved to a great extent. 
W ('Ckly .. Oights from Calcutta and Madras . to Port Blair are already 
ope-rating besides Helicopter service to nearby islands. MV Andaman, MV 
Harshavardhna. Najd II & Najd I1Ipasaenger vessels are plying between 
tbe mainland and Pcm Blair. lnterisland shipping service is also being 
strengthened to cater to the Deeds of the middle class tourists. In future 
some more ships are likely to be added. 
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5.9 To a question about the scheme to make the Andaman & Nicobar 
Islands attractive to foreign tourists, the Ministry has stated that at present 
the tourists particularly foreign tourists are allowed to visit only, limited 
islands namely Cinque, Jolly Buoy, Red Skin besides Port Blair. More 
areas need to be allowed to be visited by foreign tourists in order to make 
their stay more enjoyable. It is therefore, recommended that the foreign 
tourists may also be allowed to visit islands like Grub, Snub, Ross, Viper 
and Mount Harriat for day trips and Wandoor and Chiriya Tapu for night 
stays. 

The schemes for introducation of water sports at Wandoor, Corbyns' 
Cove, Ross, Viper has already been prepared and sent to the Tourism 
Ministry which will no doubt attract the Foreign Tourist. Action has also 
been taken to open Sea resorts/hotels for the convenience of the foreign 
tourist. The number of Tourists who visited to Andaman during the year 
85-88 are as follows:-

Year Domestic Foreigner Total 

1985 20291 1264 21,555 
1986 20942 1791 22,733 
1987 31591 2085 33,676 
1988 34599 3663 38,252 

5.10 And8RIan & Nicobar Islands have vast potentialities for tourism in 
view of their scenk beauty, historical import8nce and socio-ec:onomic 
peculiarities. The Committee, however, Ond that due to impediments like 
paucity ()f water and electricity, environmental constraints for construction 
of any structure In tbese Islands, as also due to the hlah cost of reaching 
these Islands, and lack of adequ.te transport facilities, it has not been 
possible to develop tourism in • big way. 

5.11 The Committee are of the view that notwithstanding the above. 
Implements theBe lsi.... with pristine white beaches, clear blue seas, 
gracefully swaying pabns and general balmy clim.te unspeUed and unex-
ploited, provide an ample·scope for developing tourism potential in big w.y. 
It Is lmpentive to draw a perspective plan after projecting future tourists' 
requirements, so that necessary infrastructure is provided and there is • big 
boost to t01lliJt traJlks. While drawinl up such plans, the need to provide 
suitable facUlties to tourists of middle class should also be duly considered 
as tourism Is a catalyst to n.tio.... integration aDd results in better 
understanding between people of different 1'eIIions. Due care should be 
exercised about preserv.tIoa of the beaches .Dd prevention of pollution. 
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5.12 The Committee also recommend that concerted efforts should be 
made to attract tourists froID the mainland partkularly students and youth 
to visit these islands by organising educatio.... tours and trekklna parties as 
this can go a long way in promoting national integration, acquainting' the 
people in the mainland about the condWoas and way of life in this remote 
part of our country. The Committee would like that every possible 
Inducement like concessional rates in fares, boarding and lodging fadlities 
at cheap rates, etc. should be provided for tbls purpose. TOllrist literature 
relating to these Island should also be developed and constantly updated to 
attract more tourists. 

5.13 The scheme of water sports at some of the places in the Islands, 
which is stated to have been prepared and sent to the Ministry of Tourism, 
should be ftoalised early and further steps be taken for introduction of 
water sports on an urgent basis. They would also like to refer to the 
proposal made by Lakshadweep Administration to establish a branch Of the 
National Institute of Water Sports and to sURlest similar measures to attrad 
tourists to A & N Islands. For the c...'Onvenience of the foreign tourists 
necessary action should also be taken to open sea· resortsIhoteis. 

c. . Tourist Accommodation 

5.14 It has been stated in the preliminary material that with a view to 
overcome the shortage of tourist accommodation construction of Yatri 
Niwas with 75 .beds at Doodhline. and Travellers lodge in Guest House 
No.1 complex is under way. 

5.15 Asked as to when the work of construction 'of Yatri Niwas and 
Travellers lodge was started and what wali the Present position in this 
regard. the Ministry of Home Affairs in a note had stated that the 
construction of Yatri Niwas and Travellers Lodge was taken up in the 
financial year. 1986-87. The construction of travellers lodge has . been 
stopped and is awaiting the clearance from the architect appointed in 
accordance with instruction of Government df India and I.D:A .• Yatri 
Niwas project has been cleared by the architect and the construction work 
is in progress. 

5.16 Asked as to how long the matter regarding the construction of 
travellers' lodge has been awaiting the clearence from the Architect and 
what was the present position as regards the clearance. the Ministry in a 
subsequent note has stated that the Ministry of Urban Development 
communicated approval for making reference of selected projects for 
ArchitecturaJ Consultancy. 

Based on model agreement for Architectural Consultancy received from 
the Ministry of Urban Development. the agreement for this work has been 
finalised with an Architect of the Export Group in February. 1989. 
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5.17 It is also noted that under the scheme of 'construction of TOllrist 
accommodation' in Andaman & Nicobar Island during ,theSeveitth Plan 
(1985 - 90). it was envisaged to undertake following projects:-

(1) Construction of 60 Bed Tourist Lodge at Port Blair; 
(2) 30 Bed Tourist Home at Diglipur; 
(3) 3 Rooms extension of Mayabunder Guest House.· 

5.18 It is observed from the plan document that even though 75% of 
plan period is already over all the three construction works are still in the 
estimate stage or basic construction stage. It has also been stated that work 
beyond plinth level had to be postponed till clearance from the Expert 
Group set up by the Island Development Authority (IDA). 

5.19 During the visit of the member of the group to Port Blair during 
August. 87, they paid visit to various Construction sites. It was their 
considered opinion that the 60 beded tourist lodge should be redesigned so 
as to blend properly with the environment. The matter was also taken up 
with the Ministry of Urban Development for obtaining instructions 
regarding engaging of the Architects as approved by the expert group. It is 
almost in the final stage. Shri Ashish Gangu, Architect paid a visit to Port 
Blair in December. 1988, just before the I.D.A. meeting, to deliberate 
·upon the terms and conditions of contract. After the terms are finalised, 
he will take some time to redesign the tourist lodge and only thereafter the 
work can be taken up. Accordingly the project regarding construction of 60 
bedded tourist lodge was dropped in the year 1988-89. The worJc on 30 
bedded tourist Home at Diglipur is likely to commence since the site has 
been selected and handed over to APWD. The Mayabunder Guest House 
has been renovated but since adequate land ad.iacent to guest house is not 
available, a proposal to add 3 more rooms in the guest house has been 
taken up. 

5.20 In this regard the Additional Director-General in the Ministry of 
Civil Aviation and. Tourism stated during evidence:-

"In the UnIon Territories. as far as construction of large hotels is 
concerned. there were other considerations that the new construction 
should be taken up in the islands without affecting the local tourism. 
It was decided that two constructionswo!Jld be referred to a group of 
architects which would certify the design taking into account the 
surroundings of the land. Even if the construction of Yatrik Niwas 
was temporarily suspended, it will be taken up afterwards .... " 

D. Utilisation of Funds in Tourism Sector 

5.21 From the abstract of Outlay and Expenditure for sector 'Tourism' it 
is-~-that-Rs.70 lakhs were allocated for the Seventh Plan for this Sector. 
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Out of total of Rs.201akhs .for 1985-86, Rs.20 lakhs for 1986-87 and Rs. 
35.00 lakhs for 1987-88, the actual expenditure has been Rs.4.220 lakhs, 
Rs.20.700 lakhsand Rs.25.000 lakhs respectively. 

5.22 Asked to indicate the reasons for the massive under utilisation of 
funds dur;ng 1985-86 and lesser utilisation during 1987-88. 

5.23 The Ministry Qf Home Affairs stated that the main reason why 
there has been under utilisation of funds during 1985·86 was the limited 
capacity of the APWD to undertake construction works envisaged. While 
the pavillion had been constructed at Wandoor, Works could not be taken 
up in Ross .Islands since the same wa$ under the control of Indian Navy 
and at Dilthaman Tank. Since the land required for development of the 
tourist spot was the subject matter of litigation then pending in the court. 

5.24 During 1987-88, the progress of construction work was impeded 
owing to architectural requirements decided lipon by the Island Develop-
ment Authority and the Ministry of Urban Development, Government of 
India. 

5.25 Regarding the projected allocation and actual utilisation during the 
year 1988-89, the Ministry has stated that the actual expenditure incurred 
under the sector Tourism during 1988-89 is Rs.5.238 lakhs. The construc-
tion work with regard to the 60 bedded tourist lodge at Port Blair has been 
dropped owing to architectural requirement, it is, however expected that 
the outlay of Rs.16 lakhs provided for other items of expenditure under 
sector Tourism during 1988~89 will be fully utilised by 31.3.89. 

5.26 The Committee note tbat work of construction or Yatri Nlwas witb 
75 beds at OoodbHneand a traveUers' lodge in Guest House No. I Complex 
was taken up In 19(16..87. The work or construction or travellers' lodge bas 
been stopped due to non receipt of clearance from the Arcbltect. Tbe 
Committee dlsire that the A&N Administration sbould take nec:essary steps 
ror an early dearaaee or the projects 80 that work or construction or 
travellers' locIge Is started expeditiously and there Is proper utUlsatJon or 
resources. 

5.27 The CommiUee 8180 desire that the work or construction or JO 
bedded tourist home at Dlglipur sbould be commenced immediately and 
completed ORder a time-bound programme. The proposal regarding addi-
tion or three more . roo.... In the Mayabunder guest bouse should be 
considered and ·fInaIIsed· early. 

5.18 The Committee bave also noted that due to Urnited c:apadty of 
APWD to uadertake ~ works, there has been under-utUlsaflop of 
funds anaarked for Tourism sedor In I~. The Committee desire that 
the capacity or APWD should be augmented suitably 80 that the work or 
construction or tourist home at DlgJipur is completed as per schedule and 
the funds earmarked are utlliaed fully. 



CHAPI'ER VI 

MISCELLANEOUS 

A. Poslal Facilities 

6.1 It has been stated that there are 492 villages in Andaman & Nicobar 
Islands. The post office facility 'has been provided in the entire Union 
Territory as per the prescribed norms. In fact. the norms have been diluted 
to make the facility. available to more population of Andaman and Nicobar 
Islands. 

6.2 The representative of Postal Department informed the Committee 
during evidence as under:-

"The number of villages in Andaman & Nicobar Islands, according to 
1981 census, was 491. We have a network of 80 post offices according 
to thenonns which we have prescibed for backward areas in general. 
This network should be condidered adequate as per our norms. There 
are a number of islands where people are living, but there are no 
post offices at present. According to our informatiori, there are 40 
islands in the Andaman group of islands as a whole. This is the 
information which we have received from our field authority. So, 
according to our information. there are 18 islands where people are 
living but there are no post offices. This being isolated, community 
post offices are required. The Andaman & Nicobar Islands Administ-
ration have written to' us saying that in some of the islands they qave 
recommended that post offices should be opened. Now. according to 
our norms. population-wise it is quite negligible .. As far as we are 
concerned, these norms we can liberalise after consulting the Finance 
Ministry. The minimum population requirements we are prepared to 
liberalise provided the inter-island shipping facility is available. 
because our mail is sent and received. To the extent that this facility 
is available on a regular basis. we will be able to· meet the 
requirement of the Andaman & Nicobar Islands Administration as 
desired by them. They want post offices ill six more islands where 
this facility is not there. The other requirement we will consider 
provided the inter-island shipping facility is available to us." 

6.3 The eo.mitteeaote that 18 Islands do DOt have the facility of post 
oIIIceI aad the AlcN admlniItradoa is stated to have _eel tb~ postal 

52 



53 

authorities to open the post-omces in some of the islands. It is stated that as 
per norms of postal department, these islands do not ruml the criteria for 
opening of post.ootrace5. " 

6.4 It needs ,hardly to be pointed out that provision of basic communica-
tion facilities is the barest minimum requirement for the development of any 
area. In view of the remoteness of the Islands and diftlculties of inter-island 
shipment between different islands, ,there is a strong case for relaxation of 
perscribed norms for the opening of post omces in these Islands. The Postal 
Department should have a reappraisal ·or the 'whole issue and take step to 
open post omces in 18 Islands depri~ed of this facUlty at present. The A&N 
administration shodld also take adequate measures to ensure that inter-
island shipping facility is available regularly when post omces are opened in 
the remaining ,islands. 

COMMUNICATION 

B. Telecommunication Facilities 

6.5 As regards the existing Telecommunication facilities available in the 
Aodaman&Nicibar Islands, in a note furnished to the Committee it has 
been stated that telecom. facilities are not yet provided to all villages of 
Andaman & Nicob&r Islands. The existing facilities and proposed facilities 
are likely to be extended within 1989·90 are furnished below:· 

A. Telephone Exchanges are working in the following places as on date. 
1. Port Blair f. Campbell Bay 3. Car Nicobar 4. Diglipur 5. Brichgunj 

.6. Mayabunder 7. Nancowry 8. Rangat 9. Wimberlygunj. 

The above exchanges cater to the need of the people of the villages 
'nearby. 

B. As there are demands for Telephone facilities in the following places. 
new exchanges are to be opened in the year 1989-90. 

1. Ferrargunj 2. Hut Bay 3. Katchal 4. Lapathy (New exchange) 5. 
Garacharma (now provided from Port Blair exchange). 

C. In addition. long distance telephones have also been programmed. at 
the following places on MARR (Multi Acess Rural Radio) system using 
Port Blair and Nancory as base Earth Stations. 

Port Blair Base Station: 1. Burmala 2. Hamfrigunj 3. Port Mount 4. 
Chouldari 5.Bedinavad 6. Calicut 7. Chidiatappu 8. Manjeri 9. Wandoor 
10. Tushnabad. 

Nancory Base Station: 1. Little Nicobar 2. Katchal. 3. kanka. 

To connect the remote islands by trunk services with Port Blair; Satellite 
Earth Stations at Campbell Bay and Diglipur are expected to come shortly. 
As and when demands are placed by members of public of other villages 
for providing Telephone facilities, action will be taken for providing the 
same. 
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6.6 It has also been stated that STD facilities are available between Port 
Blair and all places in. India as well as foreign countries connected with 
ISD Network. 

6.7 The Committee asked as to why from oUtside it was difficult to get 
Port Blair on STD .. In reply a representative the Deptt. of Telecommunica-
tion stated during evidence: . 

"Sir, the congestion from the mainland to the Port Blair is more 
because of very large number of subscribers from mainland accessing 
the limited STDchannels. We are aware of this problem and it is due 
to constraints in the availability of space ~egment due to partial 
failure of INSA TIC. The capacity of STD channels is p{oposed to be 
augmented which will relieve this congestion. We are not able to 
have additonal channels to Port Blair from the mainland. I think in 
due course of time we will have a project. One project is already 
sanctioned. We have only one scheme now. INSAT-I(D) is going to 
be launched in May this year and we have plans to augment that 
capacity substantially." 

6.8 The Committee note that aU the villages or A&N islancb do not have 
telecomlJ'lunication facilities. The Department of telecommunications has 
drawn schemes to extend the teie4;omllllUlication facUities in 1989-90, by 
opeAinl or more. telephone exchanges Schemes for providbag long distance 
telepho~es at certain places pd to connect the remote islands by Trunk 
services ':Vith Port Blair have also been chalktci out for implementation. The 
Committee desire that theSe schemes be imptementtci in the ript earnest &0 

that there are no delays in providing the long distance telephona and 
connectine the remote islands by Trunk services with Port Blair. 

6.9 To relieve the cODaestion from the mainland to Port Bilair, capacity 
of STD channels should also .be auamented suitably. Action in this regard 
should be taken with due promptitude. 

C. Industrial Development 

6.10 Andaman & Nicobar Island administration has stated that in order 
to provide integrated assistance for an orderly and speedy growth of 
industries in the backward areas. a Corporation titled "Andaman and 
Nicobar Integrated Development Corporation Limited" has since been 
registered which will also take up industrial development. The Corporation 
is expected to start functioning after the Board of Directors is appointed. 

6.11 Asked as to when the proposal regarding setting up of aforesaid 
Corporation was sent to Government for approval; when was the approval 
accorded hy the Government of India. and whether the Board of Directors 
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have been appointed. the Ministry has stated that in pursuance of the 
recommendations of the Island Development Authority in the meeting 
held on 7.8.87 a proposal has been made to the Govt. of India for the 
establishment of an Integrated Corporation for fuller utilisation of the 
resources available in the A&N Islands. The Govt . of India conveyed 
their approval for the setting up of the Corporation on 20.3.88. The 
memorandum and articles of association of the A&N Integrated Develop-
ment Corporation were drafted and the company has been registered 
under the Company Act. 1956. 

6.12 The Board of Directors has been appointed. The following consti-
ture the Board of Director:-

1) Shri Virendra. Singh, Chief Secretary. A&N. Administration. 
Chairman. -

2) Shri Rav! Malik. Finance Secretary. Managing. Director. 
3) Shri William Cyril. Capt. Small Lapathy.-
4 Shri M.D. Dixit, Manager, Industrial- Development Bank of India. 

Nero, Guwathi. . . 
5) Shri KM. Joseph. Jt. Commissioner. (Fisheries). Govt. of India. 
6) Shri R. Mahadevan. Dy. Secretary to the Govt. of India. Ministry of 

Industries. 
7) ShriShanker Kumar Sen. Regional Manager. State. Bank of India. 

Calcutta. 

6.13 As to whether the Andaman & Nicobar Development Corporation 
has started functioning. the Ministry in a subsequent note has stated that 
the A&N Islands Integrated Development Corporation has recently started 
functioning. but the various activities related to the Integrated Corporation 
have not yet taken up so far due to the reason that the Technical expetts 
relating to the different sectors of integrated Corporation are not provided 
so far. However. tbe scheme relating the fisheries sector has since been 
take)l up after the Administration has transferred two fishing trawlers 
vessels for fishing purpose~ However. the necessary assistance would be 
provided for growth of Industries to the backward areas in due course of 
time. 

D. Khadi & Village Industries Board 

6.14 From the material furnished to the Study Group I of Estimates 
Committee during their visit to A&N Islands in October. 1989, it was seen 
that Oovemment of India had since notified the Andaman &. Nicobar 
Islands Khadi and Village Industries Board Regulation. 1988 Ilnd the 
Borad was being constituted. 



56 

6.15 Asked as to when the notification as regards the setting up of 
Board was issued and whether t~e Board had since been constituted, the 
Ministry of Home Affairs in a note furnished to the Committee has stated 
that Andaman and Nicobar Khadi· & Village Industries Board Regulation, 
1988 was published in the Gazette of Govt. of India bearing No. 42 dated 
27.6.88 and the same has been. republished in the Gazettee of the 
Amdaman & Nicobar .AdmiQistration ·vide No. 74 dafed 10.8.1988 enforc-
ing the regulation with effect from 16.8.1988. 

According to the Section (4) of the. regulation the Administration of 
A&N Island has to appoint t~e members of the Board not less than 33 and 
not more than 10 in number after consultation witti theCoimmission. 
Section (5) of the regulation also provided for nomination of the Chairman 
of the Board from among the members other than the Govt. officers by 
the Administrator and after consulting with the Commission of the Board. 

The concurrence of the KVI CommissiQn, Bombay has been sought for 
the appointment of the members (vide Admn's letter No. 50-469(1)/88-
Dev. I dated 22nd December, 1988)- and the same is still to be received. 
The reconstitution of the Boardis, therefore. pending from the KVI 
Commission. Bombay. 

6.16 The Committee commend the decision ,to set-up 'Andaman and 
NiCobar Integrated Development Corporation Umited' and feel that this will 
go a long way in providing assistance for a comprehensive and 'Well planned 
growth . of industries in this industrially backward area. 

6. J 7 The Committee Observe that tbough· the peripherals like approval to 
the proposal and setting up of the Board of Directors have been completed 
the Coropration has yet to become operational. The Committee are of the 
opinion that nothing concrete can be achieved merely by appointing the 
Board of Directors. 

6.18 The Committee also desire that KVI Commisiion, Bombay should be 
urged to give their concurrence immediately for . appointment of the 
members of Andaman & Nicobar Khadi and Village Industries Board. After 
the receipt of concurrence, urgent acllon should be taken for the appoint-
ment of Chairman and members of the Board. 

EDUCATION' 

E. Government College Port Blair 

6.19 It has been stated in the Preliminary Material that Government 
College at Port blair is the only institution for higher learning in this Union 
Territory since its establishment in 1967. ' 
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6.20 Asked whether one college was adequate to cater to thenee<is of 
people of Andaman &. Nicobar Islands and was there any proposal to open 
more colleges; the Ministry has stated that there ~s a proposal to open one 
more College in the Nicobar District at Car Nicobar. .This has been 

. approved in principle by the Islands Development Authority. Once a 
college is established at Car Nicobar,· two' colleges tegether would be 
adequate to meet the requirements of the people of the Territory. The 
College at Car Nicobar is scheduled to be established by 1990. 

6.21 In a subsequent note, the Minisuy has stated that a decision has 
already been taken in the IDA meeting to establish a college at Car 

,Nicobar. It is proposed to be started in July, .1990. A1though there is no 
specific provision made so far in the budget for the year 1989-90, there is a 
provision of Rs. 50 lakhs under the· Sector 'University,Education' for the 
year 1989-90 to meet the preliminary requirement for opening a college at 
Car Nicobar. The Senior Secondary School building at Big Lapathi is 

. under extension. The students of the Senior Secondary School, Big Lapathi 
will be shifted to Chukchucha and Mus-in a phased manner to make 
accommodation for the college available at Car Nicobar. Initially a Sub-
campus will be started by the Principal, JNRM; Pon Blair by sending 
lecturers from Pon Blair for imparting instructions to the students. If the 
number of students are sufficient and the Openin8 'if l' college is viable, 
then there win be a fulfledged college at Car Nicobar. Necessary provisions 
in scheme and budget are being made during 8th Five Year Plan for the 
year 1990-91. 

F. Medium of Instructions and Examination 

6.22 The Study Group I of E$timates Committee visited ·Andaman & 
Nicobar Islands during October, 1988. During their discussion with the 
representatives of Andaman and Nicobar Islands' administration the Study 
Group were informed, that one difficulty being faced by the students was 
with regard to the languages in which question papers were set in 
examinations. While'the medium of instructions was in languages other 
than English and Hindi but the examination papers by the Central Board 
of Secondary Education were set in English and Hindi only. 

6.23 Asked whether the question of change of medium of examination 
papers from English and Hindi to the language of medium of instructions 
had been. taken with CBSE, the Ministry has stated that the question 
!)apers of the Central Board of Secondary Education are availble in 
English & Hindi languages. "The question of providing question papen in 
other languases has not been taken up with the ,Central Board of 
Secondary Education." 

6.24 During evidence, the Chief Secretary. A&.N Islands Clarified: 
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"~t me first clarify this. The information given by us may please be 
corrected. The question of providing question papers iii other 
languages has been taken up with CBSE. We took up the matter 
with them, but CBSE has not agreed to it." 

6.25 Supplementing the above statement, Joint Secretary, Deptt. of 
Education in the Ministry of Human Resource Development stated:-

"I would like to submit that there are two areas. One is the availability 
of text books and the second is' examination in examination again • 
there are two parts. One is in which language the question paper 
should be and the other is in which language the candidate can 
.answer. We have consulted both NCERT and CBSE and we were 
informed by CBSE that the candidates have the option to answer in 
any of the six languages. The candidates have the facility of 
answering in .any of the six languages. If you want. I can give the 
languages also. But the question papers are set only in English and 
in Hindi." 

6.26 Asked as to how the candidates were expected' to understand 
English and Hindi, the Joint Secretary. Deptt. of Education, further 
stated:-

"When we consulted CBSE in this regard, they informed us that English 
and Hindi are being taught in all the classes and no candidate 
appears in Class X Examination without five years study in English 
and Hindi. Further, CBSE informed us at they are having certain 
problems with regard to the exact translation and the problem of 
confidentiality ... 

6.27 In this regard, the Chief Secretary. A&N Islands, stated: 

"Sir. we took up the matter with C8SE after getting ourselves convinced 
that this was the need and we feel that the question paper should be 
also in other languages." 

6.28 Asked whether there was any difficulty in setting up question 
papers in all the languages, the Joint Secretary. Deptt. of Education 
stated: 

"I was wanting to submit that the Chief Secretary is here and, I think, it 
would be a good idea if we can arranp a meeting between~be 
Chairman of Central Board of Secondary Edudltion and the Chief 
Secretary. " 

6.29 In a subsequent note, the Ministry has stated that the question 
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relating to printing of papers of CBSE in languages other 'than ElIglish and 
Hindi has' already been taken up with the Govt. of India, Ministry of 
Human Resource Development (vide Administration's D.O. letter No. ~-
44/86-0.111 dated 6.3.89). Since the examinations during the current 
academic year have already been started, the Ministry has been requested 
for arranging the question papers from next academic year onwards in the 
3 languages i.e. Bengali, Tamil and Telugu in addition to English and 
Hindi. 

6.29 (A) Pointing out that supplying of textbooks was a problem in 
Andamans, the Committee asked as to why the books were not printed in 
the Government press there. In reply, the Joint Secretary, Department of 
Education stated:-

"ff any of the Union Territory wants to re-print the textbooks of 
NCERT with any modification, I can get the permission within 7 
days. In Calcutt'll there is a supply depot where text-books go from 
the press. If any body from the UT administration comes, he will be 
given supply of all the textbooks which he requires provided they 
are able to take this additional trouble of carrying the textbooks and 
arranging for their distribution. 

In this connections, Additional Secretary, Ministry of Home Affain, 
supplemented:-

"Printing of textbooks on such a small scale may bea problem. 
Moreover, it will be highly uneconomical. What we will do is to 
streamline the system further so that textbooks are available well in 
advance .... I have discussed with the Chief Secretary ...... This would 
be examined both for Andaman & Lakshadweep. 

6.30 ~ Commlttee note tbat there is a propaul to open one more 
coUeae in the A &: N Islands In tbe Nicobar distrkt at Car Nicobar. The 
college • scbeduled to be established by 1990. The Committee desire that 
necessary action may be initia~ in advance so tbat the coUege is opened as 
per scbedule. 

6.31 The Committee note that the students studyina in tbe A &: N bJands 
are lacina problem regard to tbe languages in wbich question papers are let 
in exam-dons. WbUe tbe students are free to answer in any of the six 
Iupages spokea in the islands. the question papers are set in English and 
Hindi oaIy. The Study Group of tbe Committee during their visit to A &: N 
IaIaads were informed by the students that they were facinl a lot of 
bardsblpl due te question papers being set in EDgUsb and Hindi only. The 
ComlRittee, therefore. feel tbat there Is u imperative 
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need to provide the q"-on· papers in other languages 115 weD. They ftad 
that steps have been taken in this reprd by the A " N Administration by 
requestiq.~ MInIstrY of ·Hum... Resource Development to IU'I'IlJlIe the 
qnestlon papen from neXt academic: year onwards In three· more lanpaaes, 
that Is In 8eDpU, Tamil and T ....... iD addition to E ...... b and Hindi. The 
COIIUDIttee desire that Ministry of Human Resource Development, Depart-
ment of Education should take· appropriate .steps, in consultation with 
CBSE, so as to enaure that the question papers are made available to the 
students in the other IanpaPs· also from the next academic year. 

6.32· Tbe Conunittee also desire that ·appropriate steps may be taken so .. 
to provide the' text books to the students weD before the beglnnJna of 
academic year so· that tbeir studies are not adversely. efl'~. 

G. Construction of Quarters 

6.33 It is noted from the preliminary material that due to delay in 
procurement of materials through DGS&D and shortage of technical 
personnel, out of target of constructing 730 quarters during 6th Five Year 
Plan, only.166 quarters were constructed. 

6.34 A$ked, (i) to give the reasons for delay in procurement of material 
through DGS&D; (il) probable periodupto which these quaters are likely 
to be completed, and . (iii) the likely cost of construcQon. as against 
originally estimated cost, the Ministry has stated that according· to the 
delegation of Financial Powers, local purchase of materials can be made 
only if the cost of purchase of an item is within Rs. 100 lakhs. For most of 
the materials the DGS&D finalise the rate and running contracts annually 
and orders for supply on the firms on Rate Coptracts by Govt. depart-
ments are placed. In other cases where rate I rate contract do not exist, 
indents replaced on DGS&D who arrange to call tender and finalise. The 
following are the bottlenecks that cause del,ay. 

(1) DGS&D have their rules and procedures which have to be abided 
and which cause certain amount of delay. For example if tenders could not 
be finalised they may resort to recall of tender which would certainly entail 
delay. 

(2) Firms borne on DGS&D rate contracts invariably delay supply of 
materials for the reasons that they qoute low rates compared to the 
prevailing market rates. Consequently firms prefer to meet the require-
ment of public and delay Govt. supplies. 

(3) For items like cement, the rate for levy cement being lower than 
non-levy cement and also since a percentage of production of levy cement 
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is considerably lower than non-levy cement, the firms delay supply of levy 
cement. 

(4) Materials procured through DGs&D are received by the A.D. 
Shipping, Calcutta/Madras who is responsible for transporting materials to 
these Islands. In general it is seen that priority is not given to construction 
materials for transportation. 

6.35 While formulating the 7th Five Year Plan. a revision ofrequircmcnt 
of quarters was made and construction of 656 Nos. quarters under the 
sector: Housing was included: with an approved outlay of Rs.6«JI- lakhs. 
The construction of the~ quarters is likely to spill over to the ~~ plan 
since large scale colWruction could not be taken up for want of 
strengtheaing of the Department as a whole. It is expected that these 
quarters will be completed by the 1st year of VIII Plan at tJ)e approximate 
cost of Rs. 700/· lakhs. 

6.36 Asked whether the matter regarding delay in finalisation of tender, 
supply of materials, etc. has been taken up by the Andaman and Nicoblr 
Administration with DGS&D, the Ministry has stated that the delay 
involved on purchase of materials through the DOS&D has been taken up 
with the DGS&D, New Delhi. They have also given a special iritponance 
to meet the demands of And~man and Nocobar Islands to facilitate timely 
implementation of the development programme of the islands. For this 
purpose the regional office of the DGS&D at C~icuttta has, been declared 
a focal office to coordinate procurement and execution of contracts. To 
facilitate interaction and proper coordination periodical meeting with all 
intenders of this Administration is arranged every year. The first of such 
meeting was held at Calcutta on 10.9.86. The second meeting was held at 
Port Blair on 18th to 22nd May, 1987. Another mectingwiU.be held at 
Port Blair on 6th April, 1989 wherein all the problems will be discussed 
with the officers of the DGS&D. 

6.37 As regards the question of delay in transportation of construction 
material from Calcutta/Madras to A&N Islands, it has been stated that the 
delay in transportation of material from Calcutta/Madras to' A&N Islands, 
it has been stated that the delay in transportation' of material from 
Calcutta/Madras to A&:N Islands has been taken up with AID Shipping, 
Calcutta and Madras. But no progress has so far been achieved. For 
instance, the water treatment chemicals whidl were received in AID 
Shipping, Calcutta's godown about 8 months back have "not: ret been 
transported to Port Blair in spite of best efforts from this office. 

6.38 As reprds the efforts made to utilise the servicesdf tecbnical 
personnel and problems faced in this regard, the Ministry bas stated that 
available tccbnical potential was put to optimum'· use. Hdtvever, the 
Department had to function under constraints in the absence of strengthen-
ing the Depn. The services of other Central Agencies including tbe CPWD 
were availed by the AdministratiOn. 
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6.39 About the steps taken to strengthen the department, the Ministry 
in a subsequent note has stated that a consolidated case for a total review 
of the set up of the Andaman P.W.D. and sanction of additional units was 
sent to the Ministry of Urban Development vide Principal Engineer-Cum-
Ex-Officio Secretary, letter dated 21-4-1986. A.D.O. letter was went to the 
Secretary, Ministry of Urban Development by the Lt. Governor Dated 
17th Oct., 1986. A reference was also made to the PM's office vide D.O. 
letter dated 10-11-1986 from the Lt. Governor. During December, 1986 
the Chief Secretary and the Finance Secretary A & N Administration 
discussed the issue with the Joint Secretary (Works) and the Joint 
Secretary (Finance) of the Ministry of Urban Development in a meeting. 
During the discussions the Administration was given to understand that the 
case will be put up to the Cabinet. A.D.O. letter dated 18th March, 1987 
on the subject was sent by the Lt. Governor to the Ministry of Urban 
Development with a copy each to Professor M.G.K. Menon, Member, 
Planning Commission and Shri J.P. Gupta, Addl. Secretary, Ministry of 
Home Affairs. A reference was made to the Joint Secretary, Ministry of 
Home Affairs by the Principal Engineer vide letter dated 5-5-87 with copy 
to Dr. (Mrs.) Manju Sharma, Planning Commission. 

On 11-6-87 the issue of sanction of additional staff to A.P.W.D. was 
discussed with the Secretary, Ministry of Urban Development by the Lt. 
Governor when it was given to understand that the Finance Ministry has 
agreed to sanction .50 percent of the posts proposed by the Administration. 

The matter was discussed in the Steering Committee of the I.D.A. held 
in New Delhi in June, 1988. On the basis of the decision taken in that 
meeting, sanction was accorded by the Ministry of Urban Development 
sanctioning the pos~ of Chief Engineer, Superintending surveyor of 
Works. Senior Architect, 3 Divisions and other complementary staff. 
Action has been taken to fill up these posts and it is expected that part of 
the quarters for the staff posted during the Seventh Five Year Plan will be 
completed duri~ 1989-90. Since the strengthening of the Deptt. at the fag 
and of the plan, the balance No. of Quarters will spill over to the 8th Plan. 

6.40 It is also noted from the preliminary material that during 7th Five 
Year Plan, it· was envisaged to develop 2000 Nos. house sites with 
infrastructural facilities for allotment to the weaker sections I middle-income 
groups. About the present position in this regard. the Ministry has stated 
that in the approved 7th Five Year Plan, no scheme for development of 
house sites was included. However, in the Annual Plan for the year 1987-
88 an outlay of Rs. 100 lakhs was approved for developing house sites in 
South Andaman near Port Blair comprising house sites for EWS. LIG, 
MIG. HIG. The Development Plans prepared by the APWD for the sites 
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now been entrusted to the CPWD for taking the help of consultant for 
preparing a lay-out and subsequent execution by the C.P.W.D. 

6.41 In a subsequent note furnished by the Ministry, it has be~n stated 
that the preliminary works connected with the scheo;ae have been taken by 
the CPWD, the layout plan has not yet been prepared. The matter is being 
pursued with the CPWD. 

6.42 The Committee note that as against the target for constructing 730 
quarters during the 6th Five Year Plan, only 166 quarters have actually 
been constructed. The Committee have been informed that the bottlenecks 
like (i) delay in finalisation of tenders by the DGS&D; (ii) delay in supply 
of material by the firms borne on DGS&D rate contracts; (iii) delay in 
supply of levy cement; (iv) delay in the transportation of construction 
material, etc. resulted in non-achievement of the set targets. The Com-
mittee find that the present system of holding of meetings by regional 
office of the DGS&D, Calcutta with the concerned officers of the 
Administration has not proved to be effective in removing the aforesaid 
bottlenecks. The Committee would like the DGS&D to make more 
concerted effort to remove these bottlenecks so that the work of 
construction of quarters is not adversly affected. 

6.43 Tbe Committee regret '0 note that the position reprdlng tbe 
transportation or construction material from Calcutta / Madra to A&N 
Islands bas not improved despite tbe fact tbat tbe matter was taken up with 
tbe A / D Sblpping, Calcutta, about 8 months back and construction 
material have not yet been transported to Port Blair. They urge the 
Administration to take steps to get tbe chemicals transported to the Islands • 

. Simultaneously, responsibility for this lapse should be ftxed after investigat-
ing reasons leading to it. The Committee would further urge that immediate 
effective measures should be taken to improve the position of transportation 
of construction material tbrough Calcutta / Madras to Port Blair. It Is 
indeed ~ntlal to strengthen the implementing and monitoring macblnery 
relating to construction of quarters. 

6.44 The Committee also regret to note that although tile exerclae In 
reprd to the strengthening of tbe Andaman P.W.D. Department WIIS 
IDIdated in April, 1986, and the II8IIction for post of Cblef Eqineer, 
Superintending Surveyor of works, Senior Architect, etc. was accorded In 
tbe later half or 1988, (although belatedly), yet these posta have aot beea 
ruled up s? far. The Committee desire that these posts may be nJIed up 
without any further delay. 

6.45 Tbe Committee note tbat In tbe annual plan for the year 1987-88 au 
outlay of as.l00 lakbs was approved for developing boule sites in South 
Aadaman. The Committee have also heea informed that the developaH'nt 
plans prepared by the APWD for the sites near Carbyrs Cove and 
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Nay.... were bow"er, not approved, uti the work .... DOW been 
entrusted to CPWD for preparIaa a layout and mbIIIeqaent neeutIon. The 
Committee desire that the matter, may be vigorously ponDed with the 
CPWD 10 that there Is DO farther delay In the exeeution of scbeme for 
development of houJe sites. 

NEW DELHI; 
April 20, 1989 

Vaisakha 30, 1911(s) 

ASUTOSHLAW 
Chairman 

Estimates Committee 



APPENDIX 

Statemmt of Recommendations I observations 

SI. No. Para No. 

1 2 

1. 1.19 

2. 1.20 

ReCommendation I observation 

3 

The Committee note that the people of A&N Islands 
are dependent oli the mainland tOr their subsistence. 
There is.oo production of wheat in the' Islands and there 
is very limited production of rice. This is mainly due to 
the limited area of cultivation of paddy crop, which has 
not been increased since the inception of 6th Five' Year 
Plan due to restri~ions imposed on the diversion of 
forest land for agricultural purposes. 

The Committee have been informed that to minimise 
the quantity of foodgrains brought from mainland, the 
only way is to increase the area under double cropping 
of paddy. for which adequate irrigation facilities are not 
available in the Islands. The Department of Agriculture 
of A&N Administration is stated to be encouraging 
farmers for construction of minor irrigation ponds to 
facilitate double cropping. However, the Committee 
note that these ponds collect only the surface rain water 
by which only life saving irrigation is possible. The 
Committee, therefore, desire that the problem o( lack 
of irrigation facilities should "be assessed in depth 
without delay by the Department of Agriculture of the 
A&N Administration with the assistance and guidance 
of the Ministry of Agriculture, Government of India 
and appropriate measures taken to augment the irriga-
tion facilities in the Islands. Irrigation facilities, which 
are stated to have 'been planned for Little and North 
Andaman should also be finalised early. 

6S 
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3. 1.21 

4. 1.22 

66 

3 

The Committee also note that with a view to help the 
farmers to overcome the problem of shortage of 
bullockcarts and to complete the cultivation in time, a 
scheme of land shaping and tractor ploughing has been 
started in the 7th Five Year Plan. Under the scheme it 
is proposed to hire out the departmental tractors to the 
farmers at reasonable rates / hire charges. The Com-
mittee have been informed that no survey, has been 
made to assess the requirement of tractors by the 

'individual farmers and the requirement of tractorisation 
of farmers is surveyed in the entire territory as and 
when the need is felt. The Committee feel that the 
present system of assessing the requirment of farmers is 
rather ad hoc and the farmers might not be getting the 
tractors for use regularly. The Committee, therefore, 
desire that a survey to assess the requirement of tractors 
of all the farmers be made and appropriate steps taken 
to provide the requisite number of tractors to all of 
them on subsidised rental basis. 

The Committee also note that the Andaman & Nicobar 
Islands Administration had submitted three proposals 
regarding allotment of land to settlers for agriculture. 
The proposals were approved by Government and the 
lands were released on the stipulation that the legal 
status of the lands would remain unchanged, a condition 
which was not acceptable to the Administration. Subse-
quently, the Ministry agreed to change the legal status 
of land of Miletilak but similar change in the legal status 
of land in respect of Jirkatang and Havelock have not 
been approved by the Ministry. The Committee, how~ 
ever, feel that since a decision in regard to Miletilak has 
been taken, it is imperative to take a similar decision in 
regard to Jirkatang and Havelock so as 'to give the 
settlers a senee of belonging and make their involve-
ment in the cultivation of land meaningful by giving 
them some legal rights. The Committee, therefore, 
desire that the matter should be taken at an appropri-
ately higher level and pursued to finality. 
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s. 1.27 

6. 1.37 

7. 1.38 

67 

3 

The Committee note that the work of construction of 
irrigation projects in Little Andaman has not been taken 
up for want of clearance from the Ministry of Environ-
ment and Forest. The Committee deplore the undue 
delay that has taken place in the clearance of proposal 
by the Ministry of Environment and Forests. They find 
that the proposal in this regard was sent to the said 
Ministry on 25-3-87 but even after a lapse of two years 
it has not been Cleared by them. The Committee have 
noted in their earlier recommendation that the irrigation 
facilities in the Islands are not· adequate to meet the 
requirement of agriculture crops. They are highly con-
cerned about lack of adequate irrigation facilities and 
delay in construction of irrigation projects. The Com-
mittee desire that the matter should be taken with the 
Ministry of Environment and Forests expeditiously 80 
that the proposal regarding clearance of irrigation pro-
jects be cleared and further. action taken for the 
construction of irrigation projects. 
The Committee note that as against a. target of procure-
ment and distribution of 60MT seeds during each of the 
last three years i.e. 1985-86, 1986-87 and 1987-88 the 
actual procurement and distribution was far less i.e. 
3OMT, 53MT & 44.76 MT. respectively. The Committee 
find that one of the important reasons for lesser demand 
among the farmers is that they use the seeds produced 
by themselves. The Committee feel that the seeds 
produced by the farmers which might not be of good 
quality, must be affecting the production adversely. The 
Committee feel that the steps being taken to motivate 
the farmers to use the improved seeds provided by the 
Agricultural Department of Andaman & Nicobar 
Islands should be further intensified, and concrete 
measures taken to motivate the farmers in this regard. 
It is imperative to properly educate them about the long 
term utility of using better seeds. 
The Committee also note that besides lack of demand 
among farmers, non-availability of certified seeds at the 
appropriate time also affects the distribution work. The 
Committee, therefore, desire that Agriculture Depart-
ment of Andaman & Nicobar Administration should 
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produce seeds themselves and distribute them to the 
farmers in time. However. the Committee have been 
informed that due to space C?Qnstraint it has not been 
possible for the Agricultural Department to provide 
own seeds. The Committee desire that an assessment of 
space requirement in this regard be made and adequate 

. steps taken to arrange for the space which will result in 
saving of freight on account of transportation from the 
mainland. 
Further, for proper storage of paddy seeds, vegetables, 
pulses and ollseeds, adequat godown facility should be 
made available so as to avoid the deterioration of seeds, 
etc. The Committee also desire that work for construc-
tion of godown proposed to be constructed at South 
Andaman should be expedited. 

The Committee note that there is a proposal fOr setting 
up an oil extracting mill and the proposal is lYing with 
the Department of Environment of the Central Govt. 
The Committee desire that the Administration should 
vigorously pursue the matter with them so as to obtain 
their clearance expeditiously. So that it is possible to set 
up the mill at the earliest. After the clearance of the 
Department of Environment, urgent steps should be 
taken to set up the mill. 

The Committee note that under the scheme of develop-
ment of pineapple and tuber crops as against the 
approved outlays of Rs.3.170 lakhs, Rs.2.900 lakhs and 
Rs.2.900 lakhs respectively during the annual plans of 
1985-86, 1986-87 and 1987-88, actual expenditure has 
been Rs.0.150 lakhs Rs.0.825 lakhs and Rs.O.825 lalths 
only. The main reason for under-utilisation of funds is 
stated to be due to non-clearance of hilly land of 
farmers. The Committee note with dismay that the land 
of the farmers has not been cleared even after a lapse of 
about 3 decades due to non-extraction of timber within 
the stipulated period by the Department of Forest. 
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Since pineapple cultivation has great prospects through-
out the year and could be cultivated very economically 
in the hilly tract it is desirable to give it serious 
consideration with a view to taking appropriate 
measures to exploit this as a source of generating 
revenue. Steps are also needed to set up fruit canning 
industry to create more revenue for the Islands. The 
Committee desire that the Govt. should give serious 
consideration to exploit successfully this yast revenue 
earning potential and take necessary steps to provide for 
requisite resources, manpower and infrastructure in the 
Eighth Plan period so that the country is in a position to 
make full use of the available resources for augmenting 
its revenues. They also desire that to attract entrep-
reneurs an industrial policy should be formulated. The 
Committee would like to be apprised of further 
developments in this regard. 
The Committee deprecate that there has been pheno-
menal delay in the extraction of timber frbm hilly lands. 
The Forest Department was assigned the work in sixties 
and for a very long period nobody bothered about it, 
resulting in loss of revenue to Government and affecting 
the cultivation of timber crop and pineapple which is 
highly remunerative. Lamentably, the work which was 
initiated in Sixties is no where near completion even 
though we are about to enter th(. nineties. This indeed 
is a very sad reflection on the working of Island 
Administration which has worked at snail's pace in a 
matter so vital for the welfare of cultivators. It is time 
that such delays and lapses are looked into with 
introspection so as to plug the slippages and to avoid 
such phenomenal delays in future which brings disgrace 
to the Administration. Even now the proposal has not 
been finalised. 
The Committee are constrained to note that no tangible 
progress has been made under the scheme of coastal 
aquaculture. The Committee regret that the work of 
survey of brackish water suitable for undertaking cul-
tural programme has not been completed by the team 
conducting it. The team has surveyed only a part of 
South Andaman and the rest of the areas in the Islands 
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are yet to be surveyed. 1beCoDllDittee desire that the 
survey wotk of the remaining areas $hould be completed 
.on urgent basis and further steps taken for the establish-
.ment of ~el fish farms for brackish water culture in 
South Andaman, Middle Andaman and Car Nicobar: 

The Committe note that an Integrated Development 
Corporation with many divisions has been set up in 
Andaman and Nicobar Islands during the financial year 
'1988-89. Various functions pertaining to the develop-
ment of fisheries viz. creation of deep-sea fishing project, 
croation and ·maintenance of facilities for processing and 
storage of fish and fish products etc. will be looked after 
by the Fisheries D,ivision of the Corporation. The 
Committee, however, note that fisheries wing of the 
Integarated Development Corporation is not headed by 
an expert in tbe field and the administration has 
requested the Ministry for this purpose. The Committee 
desire that the Fisheries Wing of the above Corporation 
should be headed by an expert in the field so that the 
work of development of fisheries is properly directed. 
The Committee also desire that urgent steps should be 
taken to create and .maintain facilities for processing and 
storage at fish landing centres at Rangat, Little Anda-
man & Car Nicobar. A project for deep-sea fishing 
should also be formulated and implemented. 

The Committee would like to emphasise that in the 
present circumstances when there is a great demand for 
fish in the country. concerted efforts should be made by 
the fisheries wing of the Integrated Development Cor-
poration for development of fish in these Islands so that 
DOt only the demands of the local people may be met in 
full but fish could be exported to mainland also for 
generating more revenue. This would also belp the 
economic development of the Islands: 

Absence of adequate number of trained fishermen and 
trained personnel in the fisheries department is one of 
the bottlenecks in the development of fisheries in the 
A&.N Islands. 
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]be Committee, . however, note, that present facilities 
available in the training centre at A&N Islands are not 
. adequate and there is an urgent need for providing 
more facilities viz. boats, hostel facilities, adequate 
number of teaching personnel and workshop. The Com-
mittee regret to note that the funds provided under the 
scheme of training in fisheries during 1986-87 & 1987-
88, remained under-utilised and no effort~ were made to 
acquire the aforesaid facilities and the matter regarding 
the strenthening of training centres at Car Nicobar has 
been kept in abeyance till the receipt of recommenda-
tion of the Working Group on fisheri('\s constituted by 
Government to prepare a master plan for development 
of fisheries in A&N Islands during next 10 years. The 
Committee feel that the available fund under the 
scheme should have been utilised for strengthening the 
training centre, and they could have been further 
strengthened in the light of the recommendation of the 
Working Group. It has been stated that Working Group 
is likely to submit its report shortly. The Committee 
desire that A&N administration should take urgent 
steps in pursuance to their recommendations for streng-
thening the facilities for training in fisheries descipline. 

They also desire that introduction of fisheries techno-
logy in schools curriculam should also be considred to 
accelerate development of fisheries in the Islands. 

The Committee note that diseases like T.B., leprosy, 
eye aibhenta and veneral d.iJeues are prevalent in the 
Island. Although ~sc d.iJeaaes are not disproportion-
ately higher than in the mainalnd, the Committee 
deprecate that adequate arrangeDlCDta for treatment of 
patients suffering from these diseases are DOt available 
in the Andaman &: Nicobar Islands. 

3.8 The Committee note that under National Leprosy 
Eradication Programme a proposal for establishing a 
physiotherapy unit and strengthaning the existing hos-
pitalisation ward bas already been sent to the Miniatry. 
They desire that matter should be pursued vigorously so 
that the proposal is cleared and further steps are taken 
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for establishing of physiotherapy unit and strengthening 
of hospitalisation ward. The Committee also desire that 
sample-cum-survey assessment unit should assess 
urgently the quantum of leprosy problem in the Islands 
under a time-bound programme and take adequate steps 
to strengthen the leprosy treatment infrastructure. 

The Committee regret to note that the work pertaining 
to control of blindness programme has suffered 
adversely due to the fact that the 3 posts of Opthal-
mologists were kept vacant since long and only after 
filling up of one post of opthalmologist from AFMS in 
1987 the programme has been activated. The Com-
mittee are unable to appreciate the existence of vacan-
cies for an unduly long period. The Committee are of 
the opinion that adequate steps were not taken to fill up 
these vacancies from CHS cadre earlier and the post 
remained vacant due to non-availability of qualified 
local candidates. Only now action has been initiated to 
include these posts under the CHS cadre so that 
qualified candidates can be appointed from CHS I 
Defence services. The Committee desire that more 
steps should be taken with due promptitude so that 
remaining two posts are filled up without any further 
delay. 

The Committee also note that an expert team is 
conducting a survey in the Andaman & Nicobar Islands 
for assessing the magnitude of the problem of blindness. 
The Committee desire that the survey should be com-
pleted according to a time-bound programme and com-
prehensive measure including the supply of sufficient 
quantity of medicines, proper medical care etc. be 
initiated so as to provide adequate treatment to the 
afflicted persons as also to prevent the spread of disease 
in the Islands. 

The Committee note that the position regarding the 
strength of doctors in each of the 11 Primary Health 
Centres is not satisfactory. They note that as on 31.3.88, 
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8 Primary Health Centres had sanctioned strength of 
two doctors each and 3 Primary Health Centres had 
sanctioned strength of one doctor each, although as per 
norms there should be at least 2 doctors each in all the 
Primary Health Centres with less than 5 sub-centres 
under its jurisdiction, and Primary Health Centres with 
more than 5 sub-centrcs under its jurisdiction should 
have 3 doctors each. 

The absence of adequate number of doctors causes the 
hardships and agony to the inhabitants of these far-flung 
Islands and is at a great cost to the health of their 
residents. The Committee desire that urgent steps 
should be taken to fill up the posts of doctors in the 
Primary Health Centrs without delay. 

The Committee further recommend that the strength of 
doctors in the Islands, particularly in the outlying 
Islands, should be reviewed so as to ensure that the 
same is adequate in number and specialisation to 
provide effective medical help to the residents of these 
Islands. 

The Committee are concerned to note that some of the 
posts of specialists in the hospitals in Andaman & 
Nicobar Islands ar~ lying vacant since the last 5-7 years. 
The Committee attach great importance to the provision 
of proper medical facilities to the inhabitants of these 
far flung Islands and desire that immediate effective 
action should be taken to fill up the vacant posts. 

3.24 The CoJDIDittee also note that the proposal for creation 
of other posts of Medical Specialist, Gynaecologist, 
ENT surgeon, etc. for Civil Hospital, Car Nicobar and 4 
specialists for CHC, Rangat has been cleared by the 
Ministry of Health & Family Welfare and is awaiting 
clearance from Ministry of Finance. The Committcc 
desire that matter should be pursued with the Ministry 
of Finance and Ministry of Health so as to obtain their 
approval expeditiously. After the approval, urgent steps 
should be taken to fillup the posts of specialists. 
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Matter regarding creation of posts of specialists in the 3 
specialised departments in G.B. Pant Hospital viz. 
Orthopaedics, Neonatology & Cardiology, proposal for 
which is awaiting clearance from the Government, 
should also be cleared expeditiously and further steps 
taken with due promptitude to fill up the posts. Since 
the existing posts of specialists in Various hospital in the 
Islands have not been filled so far the creation of more 
posts of specialists in the near future is likely to add to 
the difficulties in regard to the filling up of these posts. 
It is, therefore, imperative that the Administration 
should make some advance planning in this regard so 
that not only the existing posts of specialists are filled 
up but also those likely to be sanctioned are filled up 
without any perciptible delay. They would like to be 
apprised of the steps taken in this direction. 

The Committee note that due to the reluctance on the. 
part of CHS officers to take up the posting in these 
lilands, ·Ministry of Health & Family Welfare could not 
fill up most of the posts of Medical Officers! Junior 
Medical Officers, thereby resulting in large vacancies. 
This forced the Administration to fill up the vacant 
posts by Junior doctors from among the local graduates 
on ad-hoc basis to manage the Health services. At 
present, there are 68 posts of Medical Officers / Junior 
Medical Officers under the Administration which are 
filled mostly by Junior Medical Officers on ad hoc basis. 
What is distressing is that some of the Junior Medical 
Officers have worked on ad hoc basis for as many as 14 
years. 

The Committee also find that despite the fact that the 
posts of Medical Officers have been decadred from the 
CHS, their services have not been regularised for want 
to clearance from the UPSC, although the proposal in 
this regard was placed t>efore them 6 years ago i.e. in 
1983. The Committee fail{O understand as to why any 
decision has DOt been taken. for reguiarisation of these 
doctors during aU these yean. 
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The Committee in this connection note that in the past 
services of some IIIl hoc doctors working in Islands were 
regularised by UPSC by holding interviews at Port 
Blair. In 1978 and 1982, as a result of such interviews 
services of 25 ad hoc Junior Medical Officers were 
regularised. The Committee find no reason for not 
adopting similar procedure for regularisation of remain-
ing ad hoc doctor. The Committee find that the matter 
for arranging similar interviews of doctors working on 
IIIl hoc basis is stated to have been taken up by the 
A&N Administration with the UPSC. The necessary 
requisition to the UPSC for filling up the posts of JMOs 
on regular basis and conducting the interviews at Port 
Blair is also stilted to have been sent. The Committee 
desire that the matter may be pursued vigorously with 
the UPSC so that the services of Junior doctors working 
on lIIl-hoc basis are regularised expeditiously. The 
continuance of these doctors on IIIl hoc basis without 
making them regular must be demoralising and is also 
indicative of lackadiaisical approach of the Government 
in dealing with this vital issue. Whatever may be the 
difficulties. these should not have been in-accountable 
for being resolved by this time. 

The Committee note that some of the other important 
causes for lack of adequate doctors in the A&N Islands 
are the inadequate incentives and lack of opportunities 
for up-dating their knowledge. The Committee consider 
that in the interest of speedy development of these 
Islands, Government should reorient their personnel' 
policies and procedures in such a way so as to attract 
the best and most efficient officers to these areas. They 
would like the Ministry of Health to take final decision 
regarding giving more incentives and facilities including 
grant of additional allowances. Which may be except 
from income tax so that the vacanciell of doctors 
including those of specialists are filled of with due_ 
expedition. Any delay in the fiIIiog of the above posts 
would only be at the cost of human life and health and 
nothing could be more precious than human life. The 
Committee cannot comprehend why it is not possible to 
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give training to doctors serving in the Islands. Infact a 
mutual exchange programme between doctors serving in 
tbe Islands and those in tbe mainland could be easily 
explore to the mutual advantage of both tbe categories 
in consultation with specialised hospitals and institutes 
in the country. The Committee would like this to be 
considered expeditiously of the taking all the pros and 
cons of the matter. 

The Committee note that the matter of establishment of 
a Pharmacy Council in the Union Territory of Andaman 
& Nicobar Islands bas been hanging fire due to non-
delegation of powers of the State Government to the 
Administrator of Andaman & Nicobar Islands. The 
Committee also find that this issue is under the consid-
eration of the Ministry of Health and Family Welfare. 
The Committee desire that an early decision in the 
matter may be taken so that the Pharmacy Council may 
be set up in the Union Territory of Andaman & 
Nicobar Islands without any further delay. 

The Committee note that the present passenger / cargo 
capacities of ships operating in Andaman & Nicobar 
Islands are not adequate to meet their requirements. At 
present four passenger-cum-cargo ships are plying bet-
ween Mainland and Andaman & Nicobar Islands. To 
meet the demand of passenger I cargo traffic betweem 
Mainland Island sector, a proposal to buy these vessels 
was contemplated during the 7th Five Year Plan. The 
Committee. however, find that as per the schedule of 
construction of vessels they will be ready by November, 
1989, March, 1990 and December 1992 only. The 
Committee find that the passenger traffic on the Main-
land-Islands sector has been affected very badly due to 
withdrawal of vessels TSS Nonefit from service in July, 
1988 and non-operational state of another vessel viz. 
MV Andaman. The situation has also deteriorated due 
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to withdrawal of MV Akbar from Andaman service for 
meeting the requirements of Haz pilgrims and defence. 
Although this situation has eased considerably by hiring 
two chartered vessels for Islands-Mainland services one 
vessel for inter-Island service, the Committee feel that 
the situation cannot improve unless the vessels, which 
are under construction,' are constructed as per their 
schedule. The Committee, therefore, would like the 
Shipping Corporation of India, which is responsible for 
the construction of these vessels, to ensure their timely 
construction. 

The Committee would also like the S.C:!. to make an 
assessment of the total requirements of passenger I cargo 
vessels for the people of Andaman &. Nicobar Islands 
and initiate necessary steps lQr their procurement and 
subsequent deployment under a time-bound prog-
ramme. While working out these requirements, the 
future expansion of tourist traffic the Islands should also 
be taken into account. 

The Committee are constrained to note that the work of 
construction of 3 passenger-cum-SO tonnes cargo vessels 
by MIs. Oeback Boats Co. (Pvt.) Ltd., Calcutta could 
not be completed during the 6th Five Year Plan period 
due to delays on the part of the Shipyard and financial 
COnstraihts experienced by the Yard. What is more 
agonising is that no progress in the construction work 
took place in the first three years of the Seventh Five 
Year Plan. 

The Committee deplore the ineffectiveness of the Anda-
man &. Nicobar Administration in the matter of pursu-
ing the question of construction of passenger-cum-cargo 
vessels, inadequacy of which is causing considerable 
hardships to the people of Andaman &. Nicobar Islands. 
The Committee note that of late it bas been decided 
that the DGS&.D may progress action only to get the 
second vessel completed by some other yard and the 
matter may be treated as closed as regards the third &. 
fourth vessels. 
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The Committee are unable to comprehend as to why at 
the outset it was not ensured whether the Shipyard to 
whom the work of construction of ships was entrusted 
was in a position to construct the ships. When the work 
of construction of vessels was not completed within the 
6th Five Year Plan, the matter should have been 
pursued with the shipyard so that the work could have 
been entrusted to another shipyard in the beginning of 
7th Five Year Plan itself. The Committee would like 
that all these issues be examined in-depth and adequate 
action taken to safeguard the financial interests of the 
Government. The Committee also desire that the work 
of construction of remaining stages of the 2nd vessel on 
which 80% work has been completed should be 
entrusted to another shipyard at the earliest and the 
progress be watched regularly to avoid any further 
delay. 

The Committee note that due to non-availability of 
direct ship service between Port Blair & Vizag, the 
people of Vizag are forced to go to Port Blair via 
Calcutta or Madras. The Committee desire that Anda-
man & Nicobar Administration should assess the quan-
tum of passenger I cargo traffic between Port Blair and 
Vizag and on that basis consider the feasibility of 
introducing a direct ship service between Port Blair & 
Vizag, at least once in a month. Alternatively the 
present schedule of Ships going to Madras and Calcutta 
could be rescheduled so as to at least provide one trip 
to Vizag during a month. It is also desirable that a 
survey may be conducted of passengers going to Vizag 
from Port Blair with a view to augmenting the ship fleet 
to provide for a more frequent and regular service 
be~ un Vizag and the Islands and vice versa. The 
matter regarding diversion of ships to Vizag should also 
be taken up with the Pradesh Council as was promised 
during evidence. 
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The Committee note that final repon by the consultancy 
fum Mis. WEBCON, Calcutta regarding establishment 
of Shipping Corporation for Andaman &: Nicobar 
Islands has been submitted to the Andaman cl Nicobar 
Administration on 28.1.89 and it has been forwarded on 
March 8, 1989 by the Administration to the Govern-
ment of India for their approval. The Committee desire 
that the Government should accord its approval to the 
report urgently so that, the Shipping Corporation for 
Andaman &: Nicobar Islands 'is set up expeditiously. 

The Committee regret to note that only 72.12 kms. of 
Andaman Trunk Road in South Andaman, as against 
the target of construction of 124.5 kms., were com-
pleted during 6th Plan period, due to delay in getting 
the environmental clearance of Government to take up 
the construction work as also due to shortage of 
material and machinery. 

The Committee fail to understand as to why the work of 
construction of this road beyond 87 kms. was not 
resumed immediately after its approval by the High 
Powered Committee of Anthropologists in July, 1983 
and why the construction work was taken up in the last 
year of 6th Five Year Plan only. They would like that 
the reasons for delay may be examined and appropriate 
action taken against those found responsible for the 
delay. The committee also note that the position in 
regard to construction of Andaman Trunk Road is also 
not better during the Seventh Five Year Plan as there 
have been shonfalls in the achievement of targets in the 
years 1986-87, 1987-88 and 1988-89. 

The Committee funher note that 81 the environmental 
clearance for taking up work for the construction of 
Andaman Trunk Road in North Andaman is stiD 
awaited from the Ministry of Environment &: Forests, 
the work for constructing the road bas not been taken 
up. The Committee are constrained to note that 
although the matter regarding environmental clearance 
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for Andaman Trunk Road in North Andaman was 
forwarded by the Administration to the Ministry of 
Environment & Forests in May, 1988, it has not been 
cleared as yet. It has led to further delay in the 
construction of the road. The Committee desire that the 
matter should be sorted out between the Administration 
and Ministry of Eavironment and Forests so that 
clearance be givon without any furtheJ delay. The work 
of construction of road in North ADdaman should be 
started immediately after the receipt of environmental 
clearance. 

The Committee also find that besides delay in getting 
environmental clearance, another reason for non-
achievement of set targets as far as construction of 
Andaman Trunk Road is concerned, has been the 
shortage of material and machinery. The additional 
requirement of machinery should be assessed and 
appropriate measures taken for their procurement. 
Urgent steps should also be taken for the augmentation 
of shipping space in the mainland-island sector and 
inter-island sector. 

The Committee would stress that in view of the con-
straint of resources, priorities for road construction 
should be most carefully drawn up and executed so as 
to get optimum returns on the capital invested and the 
objectives of better means of communication for trade, 
industry etc. are achieved expeditiously. The Committee 
would like to be apprised of concrete action taken in 
this regard. 

The Committee note that for the 34 buses purchased 
during 6th Five year Plan there was delay in the supply 
of chassis by TELCO on whom Directorate-General 
Supplies & Disposals had placed orders which conse-
quently delayed the construction of bodies of buses by 
the firm. The information regardins delay in the deliv-
ery of chassis is stated to be available with the DGS&D. 
1be Committee are of the opinion that the matter 
sbould be probed further in consultation with the 
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DGS&D so as to see whether any damages could be 
levied against TELCO for delay in delivery of chassis 
which ultimately delayed the construction of bodies of 
buses. While finalising such contracts in future also it 
has to be ensured that the financial interests of the 
Govt. are properly secured. 

The Committee have been informed that the case of 12 
buses procured during 1985-86 is under investigation by 
CBI at Patna. They would like to be apprised of the 
causes of investigation and the actual position in this 
regard. 

The Committee further note that 18 buses which were 
targeted for achievement during 1986-87 are stated to 
have been completed only recently. The Committee 
would like to know the reasons for undue delay in 
completion of the work of construction of the bus 
bodies. The Committee also find that work of fabrica-
tion of 12 bus bodies which was given to a private 
agency in Lucknow is yet to be completed. The Com-
mittee are of the opinion that delay in the building of 
bus bodies is due to lack of adequate monitoring by the 
administration. The Committee desire that the progress 
of work of fabrication of bodies should be reviewed at 
regular intervals and it should be ensured that the work 
is finished as per schedule. 

The Committee have observed that at present there are 
no firms registered with DGS&D on .rate contract basis 
for construction of bus bodies which has resulted in the 
delay in fabrication of bus-bodies. The Committee 
desire that the matter may by taken up with DGS&D to 
initiate necessary action for regularisation of firms with 
them on rate contract basis for construction of bus 
bodies. 
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Andaman & Nicobar Islands have vast potentialities for 
tourism in veiw of their scenic beauty, historical import-
ance and socio-economic peculiarities. The Committee, 
however, find that due to impediments like paucity of 
water and electricity, environmental constraints for con-
struction of any structure in these Islands, as also due to 
the high cost of reaching these Islands, and lack of 
adequate transport facilities, it has not been possible to 
develop tourism in a big way. 

The Committee are of the view that not withstanding 
the above impediments these Islands with the pristine 
white beaches, clear blue seas, gracefully swaying palms 
and general balmy climate-unspoiled and unexploited, 
provide an ample scope for developing tourism potential 
in a big way. It is imperative to draw a perspective plan 
after projecting future tourists' requirements, so that 
necessary infrastructure is provided and there is a big 
boost to tourist traffics. While drawing up such plans, 
the need to provide suitable facilities to tourists of 
middle class should also be duly considered as tourism is 
a catalyst to national integration and results in better 
understanding between people of different regions. Due 
care should be exercised about preservation of the 
beaches and prevention of pollution. 

The Committee also recommend that concerted efforts 
should be made to attract tourists from the mainland 
particularly students and youth etc. to visit these islands 
by organising educational tours and trekking parties as 
this can go a long way in promoting national integra-
tion, acquainting the people in the mainlands about the 
conditions and way of life in this remote part of our 
country. The Committee would like that every possible 
inducement like concessional rates in fares, boarding 
and lodging facilities at cheap rates, etc. should be 
provided for this purpose. Tourist literature relating to 
these Island should also be developed and constantly 
updated to attract more tourists. 
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The scheme of water sports at some of the places in the 
Islands, which is stated to have been prepared and sent 
to the Ministry of Tourism, should be finalised early 
and further steps be taken for introduction of water 
sports on an urgent basis. They would also like to refer 
to the proposal made by Lakshadweep administration to 
establish a branch of the National Institute of Water 
Sports and to sugest similar measures to attract tourists 
to A&N Islands. For the convenience pf the foreign 
tourists necessary action should also be taken to open 
sea resorts/hotels. 

The Committee note that work of construction of Yatri 
Niwas with 75 beds at Doodhline and a travellers' lodge 
in Guest House No.1 Complex was taken up in 1986-87. 
The work of construction of travellers' lodge has been 
stopped due to non-receipt of clearance from the 
architect. The Committee desire that the A&N 
Administration should take necessary steps for an early 
clearance of the projects so that work of construction of 
travellers' lodge is started expeditously and there is 
proper utilisation of resources. 

The Committee also desire that the work of construc-
tion of 30 bedded tourist home at Diglipur should be 
commenced immediately and completed under a time-
bound programme. The proposal regarding addition of 
three more rooms in the Mayabunder guest house 
shoule be considered and finalised early. 

The Committee have also noted that due to limited 
capacity of APWD to undertake construction works, 
there has been under-utilisation of funds earmarked for 
Tourism sector in 1985-86. The Committee desire that 
the capacity of APWD should be augmented suitably so 
that the work of construction of tourist home at 
Diglipur is completed as per schedule and the funds 
earmarked are utilised fully. 
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The Committee note that 18 islands do not have the 
facility of post offices and the A&N administration is 
stated to have asked the postal authorities to open the 
post-offices in some of the islands. It is stated that as 
per norms of postal department, these islands do not 
fulfil the criteria for opening of post-offices. 

It needs hardly to be pointed out that provision of basis 
communication facilities is the barest minimum require-
ment for the development of any area. In view of the 
remoteness of the Islands and difficulties of inter-island 
shipment between different islands, there is a strong 
case for relaxation of perscribed norms for the opening 
of post offices in these Islands. The Postal Department 
should have a reappraisal of the whole issue and take 
step to open post offices in 18 Islands deprived of this 
facility at present. The A&N adminis-
tration should also take adequate measures to ensure 
that inter-island shipping facility is available regularly 
when post offices are opened in the remaining islands. 

The Committee note that all the villages of A&N 
Islands do not have telecommunication facilities. The 
Department of telecommunications has drawn schemes 
to extend the telecommunication facilities in 1989-90, by 
opening of more telephone exchanges schemes for 
proyiding long distance telephones at certain places and 
to correct the remote islands by Trunk services with the 
Port Blair have also been chalked out for implementa-
tion. The Committee desire that these schemes be 
implemented in the right earnest so that there are no 
delays in providing the long distance telephones and 
connecting the remote islands by Trunk services with 
Port Blair. 

To relieve the congestion from the mainland to Port 
Blair, capacity of STD channels should also be 
augmented suitably. Action in this regard should be 
taken with due promptitude. 
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The Committee commend the decission to set-up 'Anda-
man and Nicobar Integrated. Development Corporation 
Limited,' and feel that this will go a long way in 
providing assistance for a comprehensive and well plan-
ned growth of industries in this industrially backward 
area. 

The Committee observe that though the peripherals like 
approval to the proposal and setting up of the Board of 
Directors have been completed the Corporation has yet 
to become operational. The Committee are of the 
opinion that nothing concrete can be achieved merely 
by appointing the Board of Directors. 

The Committee also desire that KVI Commission Bom-
bay should be urged to give their concurrence immedi-
ately for appointment of the members of Andaman & 
Nicobar Khadi and Village Industries Board. After the 
receipt of concurrence, urgent action should be taken 
for the appointment of Chairman and members of the 
Board. 

The Committee note that there is a proposal to open 
one more college in the A&N Islands in the Nicobar 
district at Car Nicobar. The college is scheduled to be 
established by 1990. The Committee desire that 
necessary action may be initiated in advance so that the 
college is opened as per schedule. 

The Committee pote that the students studying in the 
A&N Islands are facing problem with regard to the 
languages in which question papers are set in examina-
tions. While the students are free to answer in any of 
the six languages spoken in the islands. the question 
papers are set in English and Hindi only. The Study 
Group of the Committee during their visit to A&N 
Islands were informed by the students that they were 
facing a lot of hardships due to question papers being 
set in English and Hindi only. The Committee, there-
fore, feel that there is an imperative need to provide the 
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question papers in other languages as well. They find 
that steps have been taken in this regard by the A&N 
Administration by requesting the Ministry of Human 
Resource Development to arrange the question papers 
from next academic year onwards in three more 
languages that is in Bengali, Tamil and Telugu in 
addition to English and Hindi. The Committee desire 
that Ministry of Human Resource Development, 

,Department of Education should take appropriate steps, 
in consultation with CBSE, so as to ensure that the 
question papers are made available to the students in 
the other languages also from the next academic year. 

The Committee also desire that appropriate steps may 
be taken so as to provide the text books to the students 
well before the beginning of academic year so that their 
studies are not adversely effected. 

The Committee note that as against the target for 
constructing 730 quarters during the 6th Five Year Plan, 
only 166 quarters have actually been constructed. The 
Committee have been informed that the bottlenecks like 
(i) delay in finalisation of tenders by the DGS&D; (ii) 
delay in supply of material by the firms borne on 
DGS&D rate contracts; (iii) delay in supply of levy 
cement (iv) delay in the transportation of construction 
material, etc. resulted in non-achievement of the set 
targets. The Committee find that the present system of 
holding of meetings by regional office of the DGS&D, 
Calcutta with the concerned officers of the Administra-
tion has not proved to be effective in removing the 
aforesaid bottlenecks. The Committee would like the 
DGS&D to make more concerted effort to remove 
these bottlenecks so that the work of construction of 
quarters is not adversly a,ffected. 

The Committee regret to' note that the position regard-
ing the transportation of construction material from 
Calcutta/Madras to A&N Islands has not 
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improved despite the fact that the matter was taken up 
with the A/D Shipping Calcutta's godown about 8 
months back and construction material have not yet 
been transported to Port Blair. They urge the administ-
ration to take steps to get the chemicals transported to 
the Islands. Simultaneously, responsibility for this lapse 
should be fixed after investigating reasons leading to it. 
The Committee would further urge that immediated 
effective measures should be taken to improve the 
position of transportation of construction material 
through Calcutta/Madras to Port Blair. It is indeed 
essential to strengthen the implementing and monitoring 
machinery relating to construction of quarters. 

The Committee also regret to note· that although the 
exercise in regard to the strengthening of the Andaman 
P.W.D. Department was initiated in April, 1986, and 
the sanction for posts of Chief Engineer, Superintending 
Surveyor of works, Senior Architect, etc. was accorded 
in the later half of 1988, (although belatedly), yet these 
posts have not been filled up so far. The Committee 
desire that these posts may be filled up without any 
further delay. 

The Committee note that in the annual plan for the 
year 1987-88 an outlay of Rs. 100 lakhs was approved 
for developing house sites in South Andaman. The 
Committee have also been informed that the develop-
ment plans prepare by the APWD for the sites near 
Cove and Nayagaon were however, not approved, and 
the work has now been entrusted to CPWD for prepar-
ing a layout and subsequent execution. The Committee 
desire that the matter, may be vigorously pursued with 
the CPWD so that there is no further delay in the 
execution of scheme for development of house sites. 
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No. 

Name of Aacnt 

ANDHRA PRADESH 

1. MI •. Vijay Book Aaenc:y, 
11-1-477, Mylarpdda, 
Sec:underabad-S00361. 

BIHAR 

2. Mis. Crown Book Depot, 
Upper Bazar, Ranchi (Bihar). 

OUJARAT 

3. The New Order Book Company, 
Ellis Bridge, Ahmedabad-380006. 
(T. No. 79(65). 

MADHY A PRADESH 

4. Modern Book House, Shiv Vilas 
Palace. Indore City. (T. No. 35289). 

MAHARASHTRA 

5. Mis. Sunderdas Gian Chand, 
601. Girgaum Road. Ncar Princes 
Street. Bombay-400002. 

6. The International Book Service, 
Deccan Gymkhana. Poona-4. 

7. The Current Book House. Maruti 
Lane. Raghunath Dadaji Street. 
Bombay-40000I. 

8. Mis. Usha Book Depot, 'Law Book 
Sellers and Publishers' AgeDts GOYt. 
Publications. 585. Chira Bazar Khan 
House. Bombay-400002. 

9. M&:J Services. Publishers. Represen-
tative Accounts &. Law Book Sellers. 
Mohan Kunj. Ground floor. 68. 
Jyotiba Fucle Road. Nalgaum-Dadar. 
Bombay-400014. 

10. Subllcriben Subscription Services 
India. 21. RqIIunath Dadaji Street. 
2nd Floor. Bombay-40000t. 

TAMIL NADU 

It. MIs. M.M. Subscription Agencies. 
14tb MuraU Street (1st floor). 
M ..... inppuram. Nungambakltam. 
M.dr.~34. (T. No. 476558). 

SI. 
No. 

Name of Aacnt 

UTTAR PRADESH 

12. Law Publishers. Sardar Patel Marg. 
P. B. No.77. Allahabad. U.P. 

WEST BENGAL 

13. Mis. Manimala. Buys &: Sells 
123. Bow Bazar Street. Calcutta-I. 

DELHI 

14. Mis. Jain Book Agency. 
C-9. ConDaught Place. New Delhi. 
(T. No. 351663 &: 350lI06). 

15. Mis. J.M. Jaina &: Brothers. P. Box 
1020. Mori Gate. Delhi-llOOO6. 
(T. No. 2915064. 23(936). 

16. MIs. Oxford Book &. Stationery Co .• 
Scindia House. Connaught Place. New 
Delhi-llOOOI. (T. No. 3315308 &: 
45896). 

17. Mis. Beokwell. 2/72. Sant Niranltari 
Colony. Kingsway Camp. Delhi-
110009. (T. No. 71123(9). 

It!. MIs. Rajendra Book Aacncy. 
IV-DR 59. Lajpal Na.ar. Old Double 
Storey. New Delhi-Il0024. (T. No. 
6412362 " 6412131). 

19. MIs. Ashok Book Agency. BH-82. 
Poorvi Shalimar Bagh. Delhi-1JOO33. 

20. Mis. VeDUS Enterprises. 8-2/85. 
Phase-II. Ashok Vihar. Delhi. 

2t. MIs. Central News Agency Pvt. Ltd .. 
23/90. Connaught Circus. New Delhi-
110001. (T. No. 344448. 322705. 
344478 &. 3445(8). 

22. MIs. Amrit Book Co.. N·21, 
Connaught Circus. New Delhi. 

23. MIs. Books India Corporation 
Publishen. Imponen &. Exponers. 
L-27. Shastri Nagar. Delhi-llOO52. 
(T. No. 269631 &. 7144(5). 

24. Mis. Sangam Book Depot. 4378/4B. 
Murari Lal Street. Ansari Road. 
Darya Ganj. New Delhi-Il0002. 
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